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THE VICE-CHAIRMAN (SHRI R.
R. MORARKA): Rameshwar Singhji,
Please conclude,
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THE VICE-CHAIRMAN (SHRI R.

R. MORARKA): The House stands
adjourned to meep again at 2.30,

The Hcuse then adjourned
for lun'h at forty-seven
minutes g ast one of the clock.

.L—

The House rea:sembled after lunch
at thirty-three munutes past two of
the clock, The  Vicé-Chairman
(Shri  Sawaisingh Sisodia) in the
Chair. . oL
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PAPERS LAID ON THE TABLE—
S contd, - :

Netification of the Ministry of
Finance (Departmeni of Revenue) and
related Papers -

SHRI MAGANBHAI BAROT: Mr.
Vice-Chairman, Sir, I beg to lay on
the Table wunder section 159 of the
Customs Act, 1962, a copy (in English
and Hindi) of the Ministry of Finance
(Department of Revenue) Notifica-
tion No. 154{F| No. 347|1}78-TRU (Pt.)
dated the 29th July, 1980, together
with an explanatory note thereon.

[Placed in Library, See No. 1LI-
1176/80].

SHRI SHIVA CHANDRA JHA
(Bihar): Why wag it not included in
the list?

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA). Discussion
on the Appropriation Bill continue,

—arr—

THE APPROPRIATION (NO. %
BILL, 1980—contd.

SHRI V. B. RAJU (Andhra Pra-
desh): . Mr. Vice-Chairman, Sir, the
Finance Minister in his speech, had
observed in the following manner:

“Ag therp is a great deal of infla-
tionary potential in the country, the
prime objective of gur policy will
be to achieve price stability.”

Mr, Vice-Chairman, Sir, the Appro-
priation Bill should be examined
against this background ang it should
be seen how far the gmounts that are
being appropriated for various heads
of account will help in stabilising the
price structure. It is np use talking
about many things which we may not
be able to tackle or making any pro-
miseg which may not be fulfilled,
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Sir, therg are two problems that
the nation is facing on the eco-
nomic front. One is inflation.
The other is the negative growth
rate, to which I referred yesterday.
Sir, what is the strategy? 1 would
suggest that the medium term stra-
tegy should be: save the economy
from the bureaucratic strangulation.
T hope the Minister appreciateg this. We
"have more administration than is nece.
ssary, than we require. In fact, the
administration hag not only become a
Brake Inspector but sometimes a
brake, Everything has actually been
reduced to bureaucratic action. This
is an arena or an area in which the
Government must demonstrate al] its
capacity and must exercise its mind
and see that as far ag possible the
economy is released from this stran-
-gulation, I call it.

Then the second is: Save it from
the continued molestation by the
speculators and the hoarders, Sir, I
would put it that today in India it is
more profitable not to produce than
to manufacture anything, With the
availability of the bank finance, you
can build up your inventory and wait
for a year, and the inflationary cli-
mate will get you a 20 per cent profit.
The same commodity which you have
preserved or which you have brought
Aainder your inventory for the manu-
facture of certain goods, when sold
in the market, gets a higher price.
Secondly by under-manufacture or by
not manufacturing to the capacity, by
creating a scarce market, there is a
premium available for the commodity.
Take for instance, the Bajaj Scooter.
It has a premium of Rs, 5,000 to Rs.
6,000 Our tall talk is that we actually
produce more scooters. It is econo-
mising on fuel, no doubt, An vehicle
for the middle-class people and the
low-income people, has a permium.
Cement hag a premium, All of a
sudden how can cement be scarce?
At one stage we were exporting
cement, If you pay Rs. 52 for a bag
any quantity of cement is available
in the market, How is it available?
How are the iull buildings going up?
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Construction of 6-storeyed, 7-storey-
ed, buildings is going on, For the
common man, to get one bag of
cement, it becomeg very difficult,

So, to create a scarce market is to
the advantage of three people. These
are the three forces which are play-
ing havoc in our country. It is ad-
vantageous to an unscrupulous trader
and a manufacturer, That is one
category, It is advantageous and it
is profitable to a corrupt civil ser-
vant, and these two get protection
under the umbrella of a corrupt poli-
tician, These three have conspired,
and the misery is actually being felt
by the millions, Sir, this is the state
of affairs, and, therefore, the economy
must be saved from the bureaucratic
strangulation and from the onslaught
of the unscrupulous manufactureres,
traders, hoarders and politicians. How
could it be done? It is not for me
to suggest because I am not at the
helm, I am not at the steering. It is
for those who claim that they have
got a massive mandate, to take bold
steps. I do not find any such thrust
in this Budget, such bold venture in
this Budget,

Let me say a word about what I
wag telling yesterday. We talk about
savings, There are savings in the coun-
try. Savings is not a problem. I hope
the Minister will agree with me that
in the long-term perspective savings
must actually go on increasing, With-
out savings there can be no invest-
ment, and without investment there
can be no growth, But I can tell you
that in 1950-.51 the savings were only
6.82 per cent; in 1960-61, after a de-
cade, they were 9.98 per cent; in
1970-71 they were 13.23 per cent,
At this moment they are about 21 per
cent. Therefore, the problem is not
of savings, How these savings are
applied, is the question, But I am
sure that they are being misapplied.
The other day we were discussing on
the floor of this House how bank
finances, how mobilised savings,
how private savings, how household
savings, were misapplied in sick
industries. Ang I mentioned
on an earlier occasion also that 344
large and medium undertakings,
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whose eligibility '3 Rs. 1 crore and
more for borrow:ig from the banks,
were considered to be sick and
Rs. 1,600 crores oj bank finances were
involved in them I do not know
whether any pie will come out of it.
We had a merge scheme for merg-
ing a healthy umt with a sick unit.
What has happenzd to that scheme?
Nothing has haprened, The sickness
ig growing, Mr. Minister. I want this
matter to be thoro ighly probed. Other-
wise the banking organisation is go-
ing to face a crisis—not only the
banking organisation but even the
term-lending insti utions, In answer
‘o a question, th¢ Government has
jupplied the info) mation that a sum
of Rs. 197 crores of institutional fin-
ance is also involved in 322 sick unifs,
large scale and m:dium scale, We do
not know what is happening in the
gmall scale indus'ry, We have six
lakhs of small cale units in this
country, I am tcld that many are
simply on the verge of closure. What
is the state of affairs there? We do
not know. Sir, this is the state of
affairs,

Then I would ' ome to the Budget

deficits, Deficits by themselves are
not so harmful. But for what pur-
pose are you using these budget defi-
cits? The budget deficity were meant
actually fo meet 1 situation of deve-
lopment. When ‘ve do not have re-
sources, either we borrow from out-
side or borrow f om inside or we
fall back upon the reserve money.
But an instrument which was meant

for development .s being used for
current consumytion, The whole
trouble has arisen because these

budget deficits are being used for cur-
rent consumption and not for deve-
lopment. That is why we are seeing
this inflationary tendency also in this
country. How do these deficits actu-
ally emerge? One reason is, through
various tvpes of ¢absidies, One econo-
mist has estimated that direct and
indirect subsidies which are given to
various categoris, may amount to
Rs. 2,500 to Rs, 3.)00 crores. We have
worked out the cirect cash subsidies.
They are about Rs 1,800 crores. But
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there are various types of indirect
subsidies, and the total amount of
subsidies goes up to Rs. 2,500 to Res,
3,000 crores in our economy. And no
economy can survive on subsidies.
Now, this is one of the reasons for the
budget deficits,

Another reason, as I said yesterday,
is the rapidly increasing non-deve-
lopmental expenditure. And lastly,
there ig the growing defence expendi-
ture, Sir, if you see the magnitude
of the growth of non-developmental
expenditure, out of a total expendi-
ture—that is, both revenue and capi-
tal—of Rs. 5,245 crores in 1971-72,
that is, ten years ago, the non-deve-
lopmental expenditure at that time
was Rs, 2,930 crores. Sir, today the
non-developmental expenditure is Ra.
9,532 crores—a growth of 3% timeg in
ten years. Sir, there is actually a
technique that is being employed to
conceal the dust under the carpet.
They categorise it as “developmental
expenditure”, But there is no real
development at all, Again for estab-
lishment, for motor cars, for tele-~
phones, for house-building, for office-
running...

THE  VICE-CHAIRMAN
SAWAISINGH SISODIA):
you have to conclude,

(SHRI
Mr Raju,

SHRI V. B. RAJU: Just two min-
utes, if you will permit me. I do not
know how many minutes I have tak-
en yesterday,

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): Seven
minutes were allotted to you and you
have taken 12 minutes.

SHRI V. B. RAJU: Yesterday?

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): No, today.

SHRI V. B. RAJU: Only two min-
utes; kindly give me. Sir, in the
name of development, in the name of
Plan, much of non-developmental ex-
penditure is being incurred, Parlia-
ment does not have an opportunity
to probe into these things, In fact.
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the parliamentary control on the pub-
lic finances of this country is the
least, There ig an article in the Con-
stitution that Parliament can pass a
law fixing limits on the borrowings
by the Government, The public bor-
rowings by this Government have
exceeded Rs, 40,000 crores. Parlia-
ment has no contro] over it. And the
interest paid on that borrowed money
is a charged item; it is not even voled.
Parliament hag the least control on

the public finances of this
country. And the expenditure
that is being incurred in the

name of plan and development is
mostly non-developmental expendi-~
ture, It is just dust under the car-
pet. (1ime bell rings,)

"1 will just touch upon some sub-
jects without elaborating them. Take,
defence expenditure, We cannot open
our mouth in the name of security of
the country, So, any amount can be
spent. It has exceeded Rs. 3,000
crores and annually it is growing by
Rs. 300 crores. The question is whether
it is all necesary, The Parliament
has no opportunity to scrutinise it
because under the cover of secrecy
we cannot discusg it. I would like
the Parliament to have a session in
camera just to go into the defence
expenditure, Science and technology
have intruded into our defence sys-
tem. From horse we came to tank in
the first war, from tank we came to
aircraft in the second world war and
now aircraft has no relevance, Today
it is the day of missiles. Many im-
portant developments have taken
place about which we do not know.
Therefore, this defence expenditure
has to be gone into,

Indebtedness is growing. The liabi-
lities of the Government of India are
growing and have exceeded the Rs,
50.000 crores limit. Public debt has
crossed Rs. 40,000 crores. And the
most gruesome situation has been
reached in regard to relationship bet-
ween the Union Government and the
State Governments, The debts in-
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curred by the State Governments and
Union territories have exceeded Rs.
17,000 crores and they have been
reduced to municipalities, Thig sort
of financial problems we have now
will lead us to chaos and will place
us in such a position from which we
cannot escape. Therefore, Parlia-
ment must be allowed bigger scope
in the affairs of the Government in
regard to financial matters. The Fin-~
ancial Committees of Parliament such
as the Public Accounts Committee,
the Estimates Committee and the
Committee on Public Undertakings
must evince greater interest. Look
at the figures of losses incurred by
our public sector undertakings It is
simply painful, after having invested
over Rs, 15,000 crores on them. What
is the return we have? What is the
dividend? Out of all the 176 units,
we have only Rs. 76 crores. Sixty.
nine public sector undertakings have
suffered huge losses, Coal India alone
has accumulated a loss of Rs. 695
crores, This is the performance of
one undertaking, A recent balance
sheet of all these public sector un-
dertakings indicates that their cumu-
lative losses have exceeded Rs. 1,800
crores, Our economy is in shambles.
T can make only this observation,
Thank you,

SHRI KHURSHED ALLAM KHAN
(Uttar Pradesh): Mr. Vice-Chairman,
the Budget for the year 1980.81 is
unique in more than one way. Real-
ly speaking this is for the first time
that a balanced budget has been pre-
sented, ‘balanced’ in the sense that
the approach has been balanced. The
budget presented a realistic approach
which was not adopted in the pre-
vious years, It is obvious particular-
ly from the fact that 60 per cent of
the provision has been made for the
developmental expenditure and this
will yield rich dividends in years 1o
come, Besides reliefs and conces-
sions of the order of Rs. 350 crores
without anv corresponding heavy
dose of fresh taxes have been another
very peculiar feature of this budget.
In the last year’s budget, additional
taxation to the tune of Rs. 665 crores
was levied and that too atter leaving a-
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big gap of deficit which has been
inherited by the present Finance Min-
ister and this I as been his real pro-
blem, It will rat be out of place te
msay that the p.esent Finance Minis-
ter has inheritedd a rich legacy of fis-
cal and allied {ifficulties from his
predecessor, Therefore, he had to
adopt a very realistic approach  and
this he has doe. That is why this
has been accl:iimed as a realistic
budget by all t! e people in the coun-
try. Now, wha' has happened ag a
result of the previous Budget which
hag completely unbalanced our eco-
nomic structure! It has resulted in
& very high ra'e of inflation which
has been further aggravateq by the
hike in the prices of crude and other
petroleum products. This, as you
know, is causin;, a drain on the re-
duced foreign «xchange which we
had to experien e when we took over
the Governmen . from the previous
administration,

Sir, it is obvious that the conditions
of the people living below the pover-
ty line can be iniproved only by an in-
crease in emplyyment opportunities,
their productive capacities and in the
level of their wages and earnings and
this is the main objective which the
Finance Minisier has in view and
with this objec’'ive in view he has
framed the prcposals of this Budget
eng I think this is the basic thing
which we have to keep in view, The
present inflationary conditions  are
directly attributable to the previous
year’s Budget -vhen we were told
that there migltt be only an increase
of about one par cent in the prices.
But we have ncw seen that this one
per cent increase has gone up to a
25 per cent increase in the prices of
all the egsentia, commodities. Sir,
before 1 mention anything else, I
would like to bhriefly mention some-
thing about our Commerce Ministry.
I would particularly like to say that
the Commerce Minister wrote some-
time back to tlie States urging upon
them to take a:tion against the anti-
social elements indulging in hoarding
of and blackm irketing in the essen-
tial commoditits under the Preven-
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tion of Blackmarketing and Mainten-
ance of Supplies of Essential Commo-
difies Act, I would like to know how
some of the States have flouted this.
They have not co-operated with the
Centre and this is causing a lot of
problems to the people of those States,
Similarly, I would also like to men-
tion here that handicrafts and hand-
looms have their importance in our
national economy. They are known
for their labour-intensive character
and they are widespread in the
country, It is an important econo-
mic activity and provides gainful
employment to all the weaker sec-
tiong of the society, This sectort
possesses vast employment potential
for expansion and generation of em-
polyment opportunities. But every-
thing does not seem to be al] right
with this sector and, therefore, I
would request the honourable Minis~
ter to pay special attention to this
matter and see that full benefit is
derived out of thig and full advan-

tage is taken of the opportunities
available in this sector.
Now, as regards the Communica.

tions Ministry, it is a known fact tha¥
the performance has not been to
our satisfaction or to our expectation
and it is not as we were expecting
from this Ministry. Most of the cri-
ticism is against the Department of
Telephones in this Ministry and I
think most of the criticism is justi-
fled. Much has been said about it
and, therefore, I would not like to
elaborate on it, But I would only like
to suggest that something should be
done to improve the telephone ser-
vices in this country and done early.

Now, Sir, item 29 of the Appropria-
tion Bill pertains to the Archaeology
Department of our country. This ig
another important Department which
is responsible for the proper mainten-
ance and upkeep of our monuments
and for the wear and tear mainten-
ance of our national ang world-fam-
ous monuments. The state of these
monuments leaves much to be desir -
ed and our national monuments like
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the Qutab, Red Ford, Fatehpur Sikri
and the Taj are the richest heritage
of our country and they are slowly
dying and decaying. 1 would parti-
cularly like to mention the Taj here
because the Taj is such a rich national
heritage that it is a great attraction
for the tourists from abroad, But
we are sorry to say that this national
monument is gradually and slowly
dying and you can see that the signs
of decay are visible all over the
building and the marble slabs have
developed Dblisters even, They are
not going to replace them and even
if they are going to do it, it should
be done well in time. If we are not
going to do it well in time, I am
afraid, we will not have the Taj in
this country. Sir, agricultural pro-
perty is exempted from wealth tax
because, as you know, the ceiling im-
posed on agricultural property really
does not leave much scope for any
kind of taxation on it, But I would
like to mention here that in  the
case of estate duty the exemption is
Rs, 50,000, which was fixed some time
back, in 1952 or 1953, At that time,
Rs. 50,000 had some value. But now
Rs, 50,000 has no value, Even if you
build a small house, it costs more
than Rs. £0,000, and after the death
of a person the successor or those
people who inherit that property get
into difficulty. And, therefore, it is
necessary to have a second look at
this exemption,

Sir, regarding the capital gains I
would suggest that previously in the
case of capital gaing if the money was
deposited in the nationalised banke
for a period of three years, then ne
capital gains tax was paid, but at the
same time Government had no money
for circulation, 1t is for considera-
tion whether the Government is bene-
fiting by the present system or it was
benefiting more by the previous sys-
tem -and, if necessary, if you increase
the period from three. years to five
vears. T suppose more money will be
available for circulation and use.
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Sir, similarly I would like to men-
tion that in the case of wealth tax,
one car is exempted. Now, the value
of the car is around Rs, 25,000/-, I
suppose, I do not know which car
comes for Rs, 25,000/- these days.
The minimum price of car in India
is about Rs, 55,000 and, if T am cor«
rect then this must be looked inte
and we must adopt a realistic ap-
proach,

I now come, Sir, to the Ministry of
Health, The Constitution of India
lays down that the State shall strive
to raise the level of nutrition and the
standard of living of its people, and
the improvement of public health is
among its primary duties and func-
tions. Now, can we really, honestly
say that this is being done? What is
the position today in our hospitals?
There are strikes every day, There
is go-slow every day. Then there is
the shortage of medicines. There is
the shortage of beds and there is shor-
tage of hospitals. So, it is absolutely
necessary that more provision should
be made for hospitals and for medical
care of the people, because this is one
of the essential items and we need
more hospitals and better care of
health,

Sir, the Ministry of Home Affairs

allocations are quite generous, The.

well-being of our people should be
there. The people—particularly the
minorities and the Scheduled Castes
and Scheduled Tribes—have a feeling
of uneasiness, and that feeling of un-
easiness has to be removed by imp-
roving the law and order _situation.
There has been a long-standing de-
mand for a para-military force. I do
not understand why there is delay in
having a mixed type of para-military
force, because this will go a long way
in restoring the confidence of tihe
weaker sections of the people in those
forces which are responsible for
maintaining law and order at the time
of communal riots or other tensions

Sir, similarly, T woulg like to point
out that the Minorities Commission
has been appointed. But what is jts

—i
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function? It is (nly an advisory
body. Nobody ca es for its report.
Nobody cares fo: its suggestions,
And, therefore, thi: Minorities Com-
mission should be given statutory
power, or otherwisg it should be abo-
lished, because I feel that whatever
expenditure we are incurring now on
thig Minorities Ccmmission is waste
becauge they are not doing any use-
ful work. Ang it s no fault of theirs
because we have ot equipped them,
we have not given them adequate
powers, we have 10t provided them
necessary facilities to do their work
not only at the Centre but even in
the States. Thig 13 a matter for the

Home Ministry to consider,
3 pM.  Sir, another Commission that

has been appointed is the
Subordinate  Ser dices Commission.
Thig Commission ¢)insists of only two
people, chairman ..nd Member, Why
can’t we have thiee or four Mem-
bers? This Comn ission is like the
UPS.C. It they have to perform
their task of recr iitment they have
to be provided faclities. The Com-
mission should be expanded and
provided with one or two more Mem-
bers.

No doubt the Finance Minister has
been very liberal, comparatively, this
time. But it is sti | not enough. Ade-
quate funds have not been provided
for essential servires for the capital
The population of Delhi is more than
6 million now and we have to provide
at jeast the essentia]l services for
these 6 million penple. What ig hap-
pening today? Even the essential ser-
vices have been ottstriped by the re-
quirement of the people. The main
problem is the transport. Water sup-
ply and electricity are also main prob-
lems. It is, thereiore, very necessary
that additional al ocations should be
made gor these items for Delhi.
Transport problem: particularly in a
big 'or‘ metropolitun city, cannot be
solved by operating a few hundred
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or a thousand buses, We must pro-
vide something better, The only
solution that can meet the require-
ments of a city like Delhij is the rapid
transport system. A rapiq transport
system should be provided for Delhi
irrespective of the cost involved be-
cause cost js not the only considera-
tion. The consideration is that the
people should get the facility and
that facility has to be provided and

should be provided as early as possi-
ble.

The Ministry of Transport is res-
ponsible for the transport problem of
the whole country. India is one of the
countries which hag the largest net-
work of roads. Therefore, we have
to ensure that proper type of transg-
port facilities are provideq not only
in the metropolitan cities, but also im
rural greas and in urban areag and
also for long distance traffic. Some
time back, about 5000 nationa] per-
mits were issued. Are these 5000 per.
mits adequate to meet the require-
ments of the people or is there need
for augmenting this number? Some-
body has to examine this question
and come to a conclusion on a realis-
tic basis because we fing that thers
is difficulty in transporting the essen-
tial commodities requireq by the -
people. 1If the Railways are not in a
position to provide adequate number
of wagons 'for transportation, them
it is all the more necessary that the
road transport services should be aug-'

mented ang they should supplement _
rajl transport service,

Sir, another Ministry about whick
I would like to mention ig the Minis-
try of Tourism, As is well known,.
tourism is one of the biggest foreigm. -
exchange industry in the world. We
are not having our due share of this
industry. We have so mucH to offer in
this country for tourists from abroad.
But the whole problem is that at the .
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smoment we have ng definite tourism
policy. At the moment, what is
really necessary js that we should
provide more infra-structure and that
infra-structure should be ©of the
acceptable nationaj standard. In this
infra-structure,  transport is one of
the most important factors, Hotel is
gnother important factor, There
sheuld be all the other allied facili-
ties including air travel facilities in
the country. If necessary, we have
to increase the air {facilities for
touristsy because the tourists who
come tg this country these days do not
come for a long time. They normally
come for about 2 to 5 days and during
these 5 days they want to do the
whole country. India is a big coun-
iry which they cannot do in four or
five days if there is np necessary ine
fra-structure available, In 1980, we
expect about 8.2 lakh tourists, The
project for 81—90 is 3.5 million
tourists with 15 per cent growth rate
per annum, In 1988—78, the growth
rate was 12 per cent per annum,
Therefore, I feel that thig growth
rate of 15 per cent is not very realis-
tic. And in 1990, if we expect that
8.5 million tourists will come, then
what are our plang to cater to these
tourists, what are our plans for creat-
ing additional, basic tourist infra-
structure? In 1979, the growth rate
was 2.2 per cent as against '6 per
cent in 1978. So, it seems that there is
something wrong with this Ministry.
And they have to do something to
ensure that the tourists get necessary
facilitieg and facilities of the standard
that they require. Marketing facilities
for the tourists seem to be defective
although the per capita expenditure in
our caSe ig much higher when compar-
ed tp the marketing expenditure of
the neighbouring countries like Pakig-
tan, Ceylon and others. Therefore,
something has to be done about it and
done early,

Sir, in the last, I would like to
Xnow one thing from the hon. Minis~
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ter. The Fifth Finance Commission
made some recommendationg and {hose
recommendationg have also been im-
plemented. After the implementation
of those recommendations, I want ta
know whether the Ministry at any
time had reviewed the implementation
and seen what benefits the Stateg got,
whether the tinancial position and the
fisca] policies of the Government got
any benefit as a resuly of the Fifth
Finance Commission’s Report. If nct,
what is the constraint there? How
can it be removed in the shortest pos-
sible time?

Apart from this, Sir, another im-
portant Ministry is the Ministry of
Works and Housing. They have
sufficient and adequate allocations.
But they have to do a lot of things.
At present the housing problem, parti-
cularly in the metropolitan cities is
very acute and, therefore, they have
to adopt a crash programme of provid-
ing houses for the lower income group
people so that thege people nave a
roof over their head, and they are not
worried gbout accommodation vwhen
they are transferred to these cities,
And some are still living 11 ram-
shackle houses, just as in the Old
Delhi. For instance, Sir, if you go lo
Old Delhi within the walled city, the
density of population is about 800 per
square mile, But these peorle are
living in dilapidated old houses, and
these houseg now need to he demo-
lished and a better type of houses
should be provided. And, Sir, a
scheme was prepared for this in 1940
ang it is still to be implemented And
it is necessary for the Housing Minis-
try to do something about it and do
it early.

Sir, anothey thing which is impor-
tant and which should engage the
attention of the Ministry ig the pollu-
tion of air, water and atmosphere.
Particularly this atmospheric pollu-
tion is causing great damage to histo-
rical monuments, specially in Agra,
Jaipur and Delhi regions. And some-
thing hag to be done about it. For
instance, in Agra, there are 200 boun-
dries, Then there i3 a power house

1
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in Agra. Over @ng above these, there
is a shunting y:rd in Agra. Angd all
these are constzntly emitting smoke
and gases whicl are causing a lot of
damage to our important national
monumentg and vhich are our national
heritage. Unles, the Ministry takes
some interest, unlesg the Ministry
takes' some pre entive measures and
measureg to reriove these foundries
outside the city ind for which spevial
plots have also been allocateq away
from the city, unlesg thege things are
done, these founiries wil} contimue to
emit smoke and will continue tq cause
damage to our national heritage.

With these fe v words, Sir, I sup-
port the Approp ‘iation Bill.

SHRI BISWA GOSWAM] (Assam)-
Mr. Vice-Chairrman, Sir, the hon.
Finance Minister goon after presenting
the Budget cariied out a sufficiently
loud and sy:tematic propaganda
through the All (ndia Radio and other
mass medig tha. never befora such
concessions were given to the common
people as in the present Budget and
the people were temporarily misled
and they did no: know that they were
given to swalloxy a Dbitter pill with
‘sufficient sugar coating. Sir, gradu-
ally the truth h g started manifestir.g
itself and today we have seen the
effect of Budget how it has adversely
affected the moarket and how the
prices are soaring up like anything.

Sir, it has bee stated in the Budget
that the purpos. of thig Budget ig to
arrest inflation. But the effect of the
deficit financing of the order of
Rs, 1417 crores and upward revision
of prices of petrileum products and in-
crease in railway fares and freights,
will be the further pushing up of
prices. As a rosult of these things,
whatever concessions have been given
in the Budget, t.iey will turn cut to be
illusory and the effect of rawsing of
fares and freigiits on our railways
and the increag: of petroleum product
prices will be further pushing up of
the prices.

Sir, the hon. Finance Minister has
admitted in his Budget that the eco-
fomy of the country is not in good
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shape but he put all the blame on the
performance of the previous Govern-
ment, If we gee the Report of the
Economic Survey, we will sea that
agricultura] production in 1977-78, the
first year of the Janata Government,
rose by 145 per cent, and in the
second year, it rose by 3.4 per cent
on the top of increase of 14.5 per cent
in 1977-78. And, it has been observed
that even though the weather condi-
tions during 1978-79 were not more
favourable thap those in 1975-76, the
foodgrains output wag 10 million ton-
nes more than the level in 1975.76.
So, the hon, Finance Minister has tried
to deceive the people by saying that
the Janata Government wag respon-
sible for this sorry state of affairs in
the economy of our country. But actu-
ally after this present Government
came to power, there has been an all
round deterioration in the economic
situation of the country.

Sir, thig Budget is lenient towards
the corporate sector. It is very lenient
to the rich people and there is no
mention in the Budget about the con-
ditions of those people who gre living
below the poverty line. In fact, this
Budget ig meant to perpetuale the
capitaligt path of development in ihis
country. Sir, after 33 years of our
experience of pursuing this path,
today it ig high time for us to assess
whethey thig capitalist path of deve-
lopment will at all be able to solve
the manifold economic problems of
the country. Sir, in the Budget, no
mention hags been made with regard to
curbing of black money economy, the
parallel economy which is running in
our country, so much so that this
black money is going to play—in fact
it has played—a great part in influenc-
ing political parties also. In the elec-
tions, thig black money played a very
big role. So, even the politics cf the
country will not be free if thig black
money is not curbed. And if it is not
curbed, there will be no future for
this country and the poor people will
be squeezed and there will be no im-
provement in their conditions. Again,
if we want to have more investment,
then it is necessary that there should
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[Shri Biswa Goswami]

be a restraint on consumption. Now,
which is the section of the people that
is capable of restraining consumption?
14 is the rich people, the black-
marketeers, the people at the top, the
big businessmen who can sacrifice
their consumption. It is futile to ex-
pect it from the poor people, those
who are living below the poverty
line, because they have nothing even
to maintain their livelihood. There-
fore, Sir, in the Budget, there should
have been g provision for restraining
eonsumption go far as the richer gee-
tiong are concerned. If we cannot res-
train consumption, there cannot be
growth or development and there can-
not be future investment; otherwise;
wherefrom wil] the money come for
future investment?

In this Budget, nothing has been
said or done with regard to stopping
wasteful public expenditure. Unless
it is stopped, there is no scope for
further investment; there cannoty be
capita] formation if this wasteful puh-
lic expenditure is not curtailed. One
hon. Member has already szaid that
instead of curbing wasteful and non-
developmental expenditure, thera is a
trenq whereby the Government is
going on increasing non-developmeri-
tal expenditure gradually, [f +this
state of affairs continues for long,
there will be a terrible economic catas-
trophe in the country. Already the
poor people are feeling the pinch and
if it goeg on, the poor people will not
tolerate this state of affairg for long.

Sir, the Budget should have pro-
vided something for solving the grow-
ing unemployment problem. There is
poverty already and it is high time
that we could make gome provision
for the unemployed people, Right to
work should pe recognised as a fun-
damentaj right and the unempiocyed
youth should either get employment
or an unemployment bonus. Unless
the Government takes up this respon-
sibility, no serioug effort will ever be
made to solve this gigantic problem
of unemployment. Unlesg this prob-
lem is solved, there can be no future
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and the economy of the country can-
not develop. The labour force should
be able to get some gainful employ-
ment in order to contribute their share
towardg the growth of the economy.
We have seen in our country an un-
even development in the economy.
The entire North-East Region is total-
ly npeglected. After 33 years of
Independence, even after such a long
period, the entire North-East Region
is neglected. Thig area is very rich
in mineral resources. But nothing
has been done to ufilige these resour-
ces for the benefit of the country. The
country ig passing through 5 power
shortage. In that area, there is much
scope for generation of hydel power.
But nothing worth the name has been
done. You wil] be surprised to know
that resources like natural gag are
being wasted. Thirty million cubic
feet of natural gag is being burnt daily
in Assam. Thirty million cubic feet
of natura) gas is being burnt in Assam,
because thig could not be utilised.
This is the state of affairs, Then, Sir.
there is the question of the royalty on
crude o0il. Even though there has
been persistent demand for increase
of the royalty on crude oil, thig has
not been done. We are given only
Rs, 42 per tonne ag royalty on crude
oil. Then again, on plywood, the
Centra] Government gets about Rs, 8
crores, whereas Assam gets only
Rs, 35 lakhs.

Lastly,, Sir, 1 woulq like to mention
that in Agsam, the economic activity
hag come fo a standstill due to the
movement going on there on the for-
eign nationals issue. Hence, it ig in
the interest of the country that nor-
malcy should be restored in Assam
and the problem ghould be solved
through negotiations. It was hearten-
ing to note that the Manipur Chief
Minister found a formuly; and an
agreement wag reached ang everybody
welcomed this move. But when the
Manipur Chief Minister has come
here, now, it hag been published in
the newspapers that the Home Minis-
try doeg not know where the Manipur
Chief Minister is staying, Even to-
day, the Government hag not peen able

s
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to contact him. Has he gone under-
ground, or, as per the obsession of
the Government, has he been kidnap-
ped by some foreign agents? The
Assam agitators were called seces-
sionists. It has been said that they
ere being influenceq by foreign ele-

ments, But the Assam leaders had
ghown..,
THE VICE-CHAIRMAN (SHRI

SAWAISINGH SISODJA): Please con-
clude.

SHRI BISWA GOSWAMI: I will
take half a minute. They had shown
thei; eagernegs ‘0 come to a settle-
ment. They have practically gone a
long way for a settlement and they
have reached an agreement with the
Manipur Chief Jlinister. 1 hope, the
Government ‘yould immediately
honouy thig agrezment which has been
arriveq at by th.: Manipur Chief Min-
ister with the 1gitation leaders in
Assam. Otherwise, there will be
great difficulties and nobody kuows
what will happen to this Region. 1
hope, the Government would see
reason and it wil] not act in a manner
which wil] further aggravate the situ-
ation in Assam. With these words, I
oppose the Appropriation Bill. '

ff wareE g3y (9ER)
ITRATETE 1, § UG faaq &
FAYT HIF T 36 AT F1 AL LA
& T qIFEET FAT HAATT FAAAT
g 1|7 amd ¢ 5 oo wmad a1y
gear @al ¥ 98- gL ¥ | ww q@T 5
A H oo aw § 9w wad §9a-
gfra focena sT wr § 1 sfam §
gafT o A1 §.9 afw  faeeaw #%
QT g AR aferr ¥ qrfeery 7k 9
T FaTRe HIA Geg-miwr 937 W
gar W § 6 a9 33 Jw A graT
T9EET ST T Uiy qr g § S
T FE IAT, ST AT H WA HY
grar &t 93 § faqar @F giar qrfeg
a7 397 731 FFgr warg | oy gasig
TH GRATF ATHA T ]97 Irigq 97 Iy
J
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TR L | g e dw arfeat
BIETEIA§T ) 9IS HTY AT FT 45
Hreadt grar feRT v @d FT @ &
qET  GATE qIETX TA AW A gL
g 0T AT H T FC @A | 9U-
quTERe oit, A 3@T 5 H4T 99
A T qTTF AW FY T oHS F aie
FLAC A FIICHAAT FIT HALFAT
Fr ag Aife @ § v fergearm o
FaT 7 @, TI9 T @ | 7N F qg
= a1 % 37 3w &1 aewTEamT
FF BIE-BIE U9l & ¥z § | Ffww
IR 9ET F g fTar givggdu
G2fe I AT A, STH THAT A FAAL
F 37 AT BT GeH &Y fLaAr | I9-
gateas S, A G v fag o ¥
giffeqrT oot @i wfa & faee
qT FC W | "I gifeema ay
oS whEq (g & aAda g
w5 E 1 arfemrT wnfarr §d% qaré,
aefd &F @l W g | ad A
Yy i 397 I5 fac g AqF o
HIT AT gAT Q1A § I7 9T &1 fAMHT
a gifstaw ) oF §fas wisg & &
#oyaw ARy FAAT AIgT § 1 AT
TE WA QT q1 qrfEeqrT F o9
g 3F W § W Ao qriwear &
qaAl HAS Al F fgrgram #
qICFE  wiwT & FUA FC far §
QST F1 A1ET iy F7 qaey T &
AT WX AT SqTRT GITAAT 3 qIAA A
fas<grg 1 ohf & aregm ¥ ST &
g dad 3F afewa F T X
AR AT G & TTFI, g7 JAT §IFT
W WE AT F FIE { wafewn
Fogy o IXfag AF &F HrgEiEw
Forfrea@ § A1QE 1 39 T T AY-
fa &F 1 gge W F ARIFE gL
TF FAFT AL T 419 § A%

&% W qrfEearq 1 Aufesr ¥y
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© [#ht wramREE @Ed]

¥ fore fa17 g M 3aET A mar
giruw gun §fy gufriqaeTy
qrdF gR ofeenT & @9 & @)
€ & fraF = ox ofFena &
o= @ffF mEer 3T ¥ fag
afFeT T B TTE 1 W oaw ¥
st wfaw gz & fag ofwae
T ¢ owree wfaw & IR @w
F @R 1 oA W N wfsd age
¥ fog smafew awrd A owefet ¥
gufssm & | S§ DT { FH OE-
gAY A\Fd S gT aF Oy ¥ W%
FT gFAY & SR WY sEw grfes
w7 forar § 1 W wE AR gEd
7T SrEl ¥, AR § R T F
greferat @dar & T w1 E
gaQET & ot wEr war § o
¥ee ForE THRLST AF-AAT AT g
weTE 9w &7 e X e & zm
W & gw Rav fr wfra, foas
wmfes @ qg7 O ] W ag
AR FOI AT S wfET B g
# Ty HO§ ) wWH AT gEE
TET & W § ! U7 AT WEIAT
O @ & ww 709, g5 7@, T
ar 2&F & myeAw ¥ o7 gAY qW §
Y d@fy & weeT wfsa wifaw §
wWiwg gad wreaw & gal aw @i
wE g w g

JIFATEAE AZIRA, WA IR A7
wfar & & qwr gz FT oA &
qiffeam #t s g wha g SEEr
wamT Fed W wwer § 5 s
gre frawr €, Sew i wigfas g3
§F ¥ g § 89 § M F A0
gng s et wwadfafedt
oY Agafafady iz afr wige
T[T wATET Q¥ TR R SEH!
faor & | @@ weg 7 fagawwmr §
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g o+ femn @ anfs 2 ofas & ofow
WEE AT gF | AT F qEdew
amfeem & wgtew 1 ifr 2 @
g Wk [ F qiede der € Tl
qar wwr g fFome fggwm ¥
feme 7, g9d#, wfwma o
FUERw g wEl W R F @
ARG FAT SR § | WU 2y
grr fF @renew w1 Gwfawaw
e ot F AW F a9 gAR wfy
gae T | WS Je faga & fagi-
fgt ®1, i & fadfeat &1 g
agt AraEts fgew § efr & & 0
gy A9 F g9 oF affg #®@  fie
¥ SUFT FHT FA-IE FTAET E 0
IO oo wEfg § FR gfg w7 W@
2 ) droEw o gard @Ar ¥ wer
g7 8 TEeAT & N7 AEAI aF a
MEErd FW@T @ | & qeAT AEar
g g frest adlg, faad gmt o
FWT @, Jg TF N awmrar § 1
urs @ W g fawrs el ¥ faa
< wfdg @9g FX @I & | M9 &
€ & F 7 7 gmim N eud
#r ax Fw AR fedtom, @I
gaTé I W AT ;YT AT @ @
o T a ¥ g @ § R
@ & g A dfaw feed oed
& a7 AR ¥ afwaa d fae-
frg a% o awn 99 wEarifa
¥ FoRTT @ I @ § S awid
¥ goa ¥ wreT T #; FH
fora® & fergear® ) €V q% g A%g
F1 GfaF FIT-WHTT TEAT TERY §
WA @ AR S g Mg A
SETey @ BT & fgeaw ¥ Uiw
grew ¥ fau & @ w@r §
UEH-aW T g § TUAT FI W@
g1 sad uRE A1 WiT fegeaT &
sifugiwr gl aFETAFAN & 1 I
R fggar wY dar & s
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qEW B A T I AT A
g g § fF 9= gt o i am
g g9 g¥ tur war & N F ag
gardr A ¥ 17T gRm, oW 3w
A q7 Afew aow @ osad
@Y A F9 far qF @ g@R "=
¥feT g & § A7 ¥ N Fr I
T O T a9 g fAoF aRw I
TR @ aTE gt | mTr qafae
F oo § A g & Wl oo
T® F AT ¥ gyare oy § ) ged
qgr wwar & f& AW g SRt &
w7 ¥ yemar @ d AR § Aax
oot FAT AT TR ) TONEW wawy
gaF AT Tfgy AR z@F fag g® o
o0 dd w7 Wfgw 1 mwdEr
s afegor ®, 5A0@T fere wgrEmR
¥ TR 24 T IHF IR THY
& TR AW ATET FT g AR
migfas S o F Wger § IEE
Tl @ & | WS gEifaar ¥ swdsr
¥ ogzwr ¥ fwmo 0w @
T A W R Wb H s
eI &7 UF Hrer o fomr w7 agi
O SEIS A TH, @WE T AT
wqUe o ¥ fau Wt 99 g #X
forar 1| dmrer A @I F oS9F W@
I A I T TG & |
et avs ¥ famear for gwT & 3@
gag & feggeaa & awz § 3fg
e wifed 1 ;@ wwE, A" A ogw
qaET | WX gW weA d@fqs wiaw
¥ woEg T g, I O ¥ gw
fR gy & g W T IEW T qIT AT
2 fF v 3w ¥ wemaw &1 fmiw
F%, e & fo ® e o
FT fmior #X - [T W ¥ W
™ @ig # g fv "ghewae giEad
qgalq T F FF, qEAET @
73 @ @iey fed | gnd g
#HaT ggd @ ArETg | SEET W0
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FH A WA HEAEFAT § | W
Y g A & dAe Al A5 @y
v w3 for ool @ &% o dw
FY T AE AT | OEATS @y
fomdt ot & sav w7 ¥ gk 2w
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T Fh AL A AT FHYT =nfEr
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F fag g# ot wd w® &S
F F TR & | FIT FH WA
A #® AF AN FT @F A
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AR AR ¥ w8 A fEav

@ g Ffaw wwe @q
g foeY qew & smmsr == 3R
q97E & TGN § TG g § | Ho
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M uwgedw At &1 fganfe
F 7T F N FGT ST AT
g HFAT & | IqAWTEGET WRIRE, 59
fegeaa Mk arffeqma &7 Feana
BT AT AT [F WOAW
TW g A 9TH sfedr &
qame afws it g9 FEE
o 9 W | g e
ArArgse faer oy sgEwfee
R arge quw go ¥ ) fafwy sri
# gfem  F mfesy swwr A9
FW Y | IG GAT  FTAFT FW 4T
WA e AT qrfFEarT & ars
qT SgF gl dlo dto Ao FT AW
FEN, BRAT FTHFW FEAT | qlHA
WIS oafs 9 3w AT gRAT @Ay
8 T oAWARAeT  #7 qusw fow
fow grmar &) s@ansT ¥ 9|
Tgd  wftw §ES @Y ¥ qE™
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[ <rwTarE aiza]
T ¥\ wfrs ggy safag gadray &
f5 29 omigRT N OF qig 999
gusa A @ 3feqsz gom o =\
#ife  afgeie @ gfaq faamr &
zeqzafaEs 5@ A 33097 STwareas o,
o feald a8 & fo drofromrdo & TR
¥ R FAaT 25 W W TGy
REE  § 94 A@ & gegEmiver
1 AT F T Aw mifae €
o e, 1 TH Mo Foqqodyo I
qgt q% f% #i€2ga I Faw oW
q@IT F\ FAW g faqEdee §
aqff ¥ @@ 1 UF OF 20-20,
3030 aql R gw g we
Hagara Iapt T o fF dro Yo
arge ¥feT¥e I ¥ P srEIE
fegede, wfag ® ImamT T,
qraters mifs @7 foqd giv z9y
or 3feidr feadde g fedt
gt fewddz &1 moT g@¥ A
g 1 uE IEafawe f
Y39 T THo qlo T Fo T qto FAMAT
U a§ Q@ Faw AdAns
T ad #Yv mafg F fag o@ & ;
affr T AW 20-20, 253§ aw
TR T § AW R AW
gt ¥ fyear &1 oY sraTw fobe
gAT " & Qe Qo W FAM
g & aFe Fw g & T
oM AT F IR TG 3
TF AENG  FYWEAT F ) A9 XG0
f& gaqy & waTr w#ras giag
faamr & gew forg ©W # ge-
fega  femfdr w9 #, "}
famifedr ®| H A1 gr g
gy A T gg, afFa dlo dlo
g0 ¥ 4§ A gwr Iwlae adfl
gar aqifs 3R 39w faanfedy &
dag ¥ fagy faar 8 + @9 a3
fa@ wos o wfim € 93w
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¥ faq o997 99 3O F@EH FA@ F fag
FAT TET 1 TG T AT §
ATET F AWM AF BT T E | A
I g AT A WE g@q
Sepdafes HIT qrar A7 T A
& 917 agi dvo dVo wrs> & faw Fqm
a1 HIT QT AT FETA AqT WA
Ir T I qar AU AT
AT AT AT TR AT AT qr
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I wgr § 2~-1 93 @3 Wiiwag
AN K& W AT ATACTE F 1 I
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Fq FMA WY FgT Fgr g gl
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"G 4 FqIMw 9% AifE gEASa
fegrdz 0 wg & & fag o gar
a7 | AT T T IgF A W aq
7T A HaT AN 98 AAT ARY-
AERAT FAT AT TR HE g@A
ath i fagr 741 178 FrodToHSe
FT HAAZAAT HIT HT AW ATEST
§ & 9gr gArg | AFT A% giEg
F1T g gl &, FIE FAUT FTFHIS
Tl &, #E T-thA & FIE A
frar awg &1 ®e® VIAWA A&

Y Qero qro fag & fF qat=aew
NgH F TAAT & STHC wegaAar §
TF FAIT( FAT 4T AT IF FHST AV
gg ey 491 5 9g 42 @Yo
o ;o F1a7 AIET F feegear
F TF AF! HAAEIAT FAA &
fac gam@ 3 1d@fFg S THY B
gATa A HIA  qF 9q0 A qe
fo aar g | SFT FA7 fewiz g7
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g femiz aga & @amw 13
%37 & & age o Siufaeay @
fomay @maedt widt & @ gf R
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oy § 3w & wTawHe FY wre @)
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HHT, AT JZ YT L QA
F4 fa g aAESNA O¥ War g
AT 9T 3T 9L FF TR F1 17 ME
frerax foar #ow =& 137 1 =T WS
@Y g FHOEFT FH F FA FIAT
g1 fomarsdy ¥ 20 a9t @ fgegeara
& #r¥o Ao § w faar, fagy iy
#rgze a1 A\ ag wredt s 7zt & gear
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§ AW g A vy axfum faar)
war< foft a<g & ag AAET § W7 4%
audleA FH # TR £AT § A1 FAT
ugawa g § % ag mg gardy =iy
dea 1 mfo do F) agt Irat &
gl wY AWM ? oAy g Wi sew
g arg #1 g 05 oww O ¥ &R
FATAT ST |

gaEwas wgRT, & un gEd
qTA GURIT FT FEAT w1gaT g {& 4w
avg Yz am W 5 qfsas wfaesrT &
ofeqs wowefina § wad gewQ
G T FEIART AT Y Y Th F
wrErRyT ME gfgur § 1 T Hw-
T % 3 fear 7 g i@ s00 2l
%o Wita FFT &1 famw & fag Zav
qear ¢ ? 3IFE ¥ a0 & fag
gosY fagr Ty & oo gq7 ygan &
My Az 92 § W EHT QI e, M 9.2
AR ATRIE ? SuwTus $RT A%
"%l &, &8 Ta TEQ 1) &9 4T 9T
ERT ¥, TUT AT FT, WA T 4T,
/S WY &7 OF AGIST a7 4T |
EAY B2 TRMT miw 3 fear & ak
¥ g 1T g7 o gt 1 S¥arc war
® g a7 wife a0 o
wr gl g wfy ag AT ggq 5w
wfassta Y fagr @y & faw | =y
g7 %3 qreE o e emEnT & g
40,000 ZA 4T AT 10 &t & 77 @
o, 9T ay 0f & AT S @ g
TRFRT b 1Y HT A TN §—F 385!
wTR @ W@Ig—agt 40,000 7 47
TET T8 G o937 wr 1 Iy A woe
LAY @ @A & ey g 9gt
& mist @ warst fasrer ady ) fasray
o1 qar & wgt war ? oA mifeat
§,zx § oA frsaar g, o fewar
b ¥ sAwwEe ¥ wwroonar §
T awg & wfa a 0 g0 wr AqMRT
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& WUHIT R AgH AT vTAT § M
Tq AAAEINT F B2 £ & fag
T AT YETAT § | SUTWIERH Y, )
qa FRET AAT T, L.

yrawan (= e fog fegrer ).
TUHIFE FT, AG GHET FI{ST |

{1 TTHIERE T L AR g4 9

Tifg a1 ag o1 {9 3% « 7T w1 |
#7939 HILA@A ©g! HTH FET & |
Afies vawT are f&ar | ow w4 T
AT & wAvaal f 9 s g ooy
IEF @S R Hilw 6T &9
wAF AW @y fowy nregn
Y xa I F) agd @0 HAar P wadT §
yiwg gHy I-FTT G 4T, qHIq
¥ o7 H(T faofa & aug g
o § SEET f4F 97 ¥ gF o ot
w1 Sfe® T W AN G - afy
FE FV €T € Afaw ag .7 7 g
T His FAT A @ & oAg wAr
wat fo o 9% gradis § o aigw
O S T 9qQ & fur wleaw fqeew
F1 @H T F=-mg W1 Ag fagr-
g wiga & wiagey ¥ og fear qan
a7 f& afeaz AT sgt «fY o P gw
IEFT HF@NT 4737 § ) why awar
Atz 4 s g wng siwgfen
8 Fizaz fowen seg § Tow @ FF
ST VT ®o &7 FY MEITF W@
¢ frad dawad uan o sty
WNTwIE A% siren §, o (o {27 g9
FWRAT FF nar § SEF v
ag fahmar g19 o ¥ B-sleom @y qig
AN, WA guF 7g wE WF gaw
§, %% Ffrady fafesy &, me
To ATAAEIT AT T4T§ | N widae
fatew 1 w2 aORAT Tw gleyr
# MATART @ KT 2T FY wryvErar
1A wgm O aw F 9 e
gl o dAifenmaifen gnd
& AT fhwar §, o § vk gow
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arta s 8, gk fedla gy o
vEg Y why frar g fo 3Bae foxew
' @@ Wy | 8 AWTENAT FY
U-faee Ffar v oy wfas &
wgT W g oAy simg ffew §r
TR AT-IHUT TE H WA oW
FR F FTH B/ |

Iyaqere woey, § svnT o§
whr € 1f e & WREa R 5 3lear
¥ o 1 feafy & ag sga T avuT
Reamr s & 47 F77 F) wEemTar
g1 ey vv-1F X Efafye o
G¥ra w) wimdene wgey, fag <
gr nGq 95 § | gwy gt fagw
grfaw s 1 gf g, dAfww

tHIF TAATT ©F FA O aT EEI.

fagiz va Wy aga § =W wTAr
faweai § | & s & agw T g fa
we iy awg fagre # wCa agar
o @ fafewa =7 & T ug
grR A oI ERITI AT
garfan @ M7 FFIT 9T W 3T
HUF | OIS T T FT AFAATAT S [
R wT W wTd AT ATA Y
wfoa 7 %) wrgRo N gg §
g T AT EH 9T F.ATET

ITEUTERY  AAYET, WEAE
g a1 a8 § fF (997 fad wraw
§ sefgma v § ket § g
2HFT I W F age § 1 @
Z¥ 8w dFa W wa wrar ¥ w
gfear w1 sgac wawar ¥ &, W
FIET T F FHIL wOAFAT H &,
TRy wrawid ) ggagySras
g3 IPMETE T WIET § ™R
&Y AT gl I3 T F SHAT AW
¥ qat ¥ & " wror g9 W
#ag J) A aro
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IEIT Y AT & 15 oF 9gF oY
FraT Y AT gaR fareew # waser
'r &1 4 mror W oA gk & &
wET fa 9 wad A e @y
afysr qardf &Y aed § e &
my gl w0

R Wi § Y fedifaz g
g a5l ¥ ag dar g@l wrar @
wrar g1 dg fagw wsy F agy
o9 | fage e §  &fww
flzgE ¥ gare femifer &
qg 1 agl A & wnfgg AfeT ag
Wt gy g g agt o gedieg-
wg § foa & amgw § §faw g
2qWe T TAT qUAT lEE o Fav
fogar =feq ag 7 fas g7

# gdre ¥ miw wEm fa
AT FH & F7 F1qF F AT
Mz gaR femcen 77 ouedt 9 fagr
w faadt afed o w9 ¥ 15
™ v fer gd ot S A afeadd
%3 arfs gaTdr woedY 98 WX gw
ETHIX F FIT GIT 7 9 1 o507
gaaya § W) dgr faaw wfg@
Ag T TWT F 3@ BT AR
graEr 1 3@ ®T g9 & A1 Wi
TTEIX FV GIAAT Fral § 97 ATAAX
W FT ITATAT F) IEE A 3@
®C 37 FRT AEl A AT @
5T @il fawar wifgd  #iT ganr
gra w1 Fad wr wawEr 7 f
F¥ ST ATRRT

yefegad 3aoudz & wrw ¥
sav fagx gyar feesr gar §
qgi T F7 @7 ¥ AT ar @
g1
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Fuawean (st ward fag feet-
faqr) : aa o ga wfwd

=Y WA AT ¢ W@ F FAR
fag gFRa ATTAM ART HE &
JqTERE ST, WIT & T T JSAT
gr fF NI agi ATETE! 39 @7 § a3
@Y & =T g AT ¢F A
¥ ax g o3gt vd@rTad g =
#9371 qizt & fad a9 NRQ~—AF
e § U I a1 WS gS Af, §
fagre wAw *iqg qrEl FT WA
TFHSQ AT FITTH T AN FIFfEH
T @A AT A Mg fr § &St
fogar & a7 ag ayarer & afea
I FHIIAT HEAET WA oaw fE
q8 W97 FIE AT 99 | TAT IAIR
fear =< fagr 9r g sa feor
waat &1 7 faar)

Iqaweae (s w§ fag faa&
&ur) iﬁ( ager W1 g1 -

oY TRIET Qg © q0a7 Zae)
g fr wi@ a7 oIy &, e &
T§ S 9T why A% & 9ast
Y 2@ FT |

gqawreaa (=it qard fag fam-
faar)  awa St yurw wfad o

. st owrrr gvag ; § gk ¥
FgT g f5 ST fagR ¥ wrw
IE FIE AT TIET G gE oWy
28 WAL BRY § IT A A A
@A § v euT § ., .

Fyaweas (=t 9at€ fag fea-
faar) . amy £ f5T TH 77 Afer-
TaT, FE AT g W
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% AAAIT gL . daq 35
faaz »

Y VAT NEF ¢ 0 G&FR J
afy mgav Sgar & Arg fagie &
AT FTET FT AM KT AT HAT
TfegR | 28 WA FFAG!I I H &
7-8 FF T §, I® G WE
TOAT FT €9AT T AR q%fagq‘f
Fqiq g1 TR AT R AW
faar saar dar o9 aw fRar Agt
faqrs oo faear w@r & 1| &R T
F &Y | AWgT &7 99T FTET A8 fraw
ag wew f9ear w@r & W) WA
AT FA-HET A A @

weger off, & wgar fF A
fezrz #Y faat wwefat § ST
IR & F R AT GIFHX IT
afeat ®1 #T T wRfEy 37 )
AT & qv =AY T Wi R TI0
a5 ®F A FAT | ug FgAr @
s | gelag § gma qa1 § fw

Iraanay (W aq1g oy fa;ﬁ-
faar) : w9 dd, adf @ § qAT A
F T AT QT E |

Y AT ATEE . & quTed &%
®r § | gafaw § argar foany
fagre 1 1 AT dRAS § I
oo aEa & waw e § #ifsuaic
ST BEFTQS FTG AET FT § ST
GYFTT HY F qIT AT AT 98 7
fe @ #=8) a3g ¥ ya7 @ 1T
aifaml &1 ame 3% fear w19 1 oF
QA TRATED i &g fmg 2
¥ rz A9 9AFT FFMET BT Afy
T I9F AT IabT AEA ;T
g ogaEl & g § 39 oo
fem =1 @adq =ar £
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SHRIMATI MCHINDER KAUR
(Himachal Pradesh : Mr, Vice-Chair-
man, the ruling Paity won the Janu-
ary election on th ee promises they
gave to the people of this country.
One, they wil] hold the price-line and
bring down prices; 'wo, they wil] res-
tore law and order and three, they
will give a Government to this coun-
try that works,

K

The Party pledg d to bring down
prices and bring p ice stability took
five long monthg to formulate the
Budget. Then, the eagerly awaited
Budget came and 1 must confess, lis-
tening to Mr. Venl ataraman’s Budget
speech, I wag mu h impressed. He
was like g magicia1 who produced
from his hat some hing for all. But
on closer scrutiny «nd closer analysis,
I am inclined to a’'ree with the very
well-known econoriist who said that
the fiscal, financi:] and monetary
policicg of the Budiet have g built-in
inflation of 15 per cent minimum.
Sir, 17 per cent of the gross national
product goes to the Government by
way of taxes. Do -rou think that peo-
ple of this country will {olerate this
15 per cent minimvm price-rise? I do
not think people wil] tolerate that.
The ruling Party i committed to era~
dicate poverty anl to bring down
prices. Ever since the presentation of
the Budget, prices have been going
up. Only this mo'ning I was jooking
at the newspaper: and I found that
prices have shot ":p by 6.7 per cent.
I know that there are people a very
smal]l section—wh) zre compensated
against price-rise. But in thig country
bulk of the peop a live below the
poverty line and is it is their prob-
lem ig one of kee;ing their body and
soul together. Do you think that with
this terrible rate f inflation they can
live?

oy ‘

One of the canor'g of taxation is that -
there must be cer.ainty. That means

you can alter or ¢ ange the future tax
burdens. You cat not alter retrospec-
tively. 1 feel that there is nothing
more reprehensible than retrospective
taxation, I am rot for a moment
holding any brief for any industrialist.

|
i
|
|
|
!
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1 am pleading with the Finance Min-
ister that if a proper thought is not
given to this aspect, it will adversely

affect our industrial growth.
4 p.M. And, Sir, we want to accele-

rate our industrial growth go
that more people can get employment
and we want to grow more. There-
fore, I am making this submisgion to
the Finance Minister that he should
have another look at it because un-
certainties will seriously retard
growth.

Now, Sir, coming fo the question of
law and order situation, every mor-
ning when we regd the newspapers,
we read gbout some incidents and
never a day passes without our read-
ing about dacoity, murder, rape and
atrocities on women, Harijans and the
tribals. Looking at the Appropriation
Bill, I find that for the Police you
want to appropriate Rs, 275 crores
which is Rs. 20 croreg more than last
year’s provision. This is only the
Centra] Bill. The States have their
own budgetary provisions. Now, ] do
not know, Sir, one thing. The police
is to maintain lJaw and order in this
country. But we read reports thai
the custodiang of the law rape women
in proad daylight. But what we are
told by the treasury benches is that
wa should not make political capital
out of it. The Prime Minister has
said this repeatedly and from the
other Ministers also the game pious
advice has come, Do you think that
We can be silent gpectators to alj these
atrocities? No. We have to raise our
voice against them. I am reminding
you of the fact that it is the ruling
party which had given the promise to
the people of this country that it
would restore law and order. Is this
the regtoration of law ang order? Is
it restoration of law and order, T ask
you. I will tel] you why it i3 so, It
is the same police officers. But they
have a different method of function-
ing. It is not the proven ability or
experience of an officer which is made
the criterion for promotion. But it is
the loyalty to certain individuals, may
be at the Central level or at the State
level perhaps, and that ig why every-
thing ig deteriorating anq the law and
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[Shrimatj Mohinder Kaur.]

order situation is also deteriorating in
this country., We read the other day
that two train-loads of sugar had just
disappeared into the thin air and this
Government ig not even aware of it.
A party that has given a golemn pro-
mise to the people that it would give
a government to this country that
woulg govern. But that Government
does not know where the sugar has
disappeared.

Now, Sir, I will come to a more
serioug subject, Looking up the Ap-
propriation Bill, 1 find that the provi-
sion thig year thal we are making for
agriculture and gllied activitieg is
Rs, 1,160 crores, that is both Revenue
and Capital. Well, last year it was
Rs, 1,222 crores. So, this year's appro-
priation fallg short by Ra 62 crores.
With thig sharp price rise these days,
don’t you think, Sir, that agricultural
production wil] be adversely affected?
Therefore, Sir, in all humility, I plead
with the Finance Minisgter to give a
second thought to this and provide
more money for agriculture and allied
activities

Sir, it is bad enough to have g Gov-
ernment that doeg not perform; but
to have a non-performing Government
which claimg that it i3 performing is
a disaster,

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA). Shri
Narendra Singh; not here, Shri Satya
Pal Malik; not here. Shri Shahi; not
here. Yes, Mr. Jbrahim.

SHRI B. IBRAHIM (Karnataka): At
the outset, I woulq like to congratulate
the hon. Finance Minister and also
the Prime Minister for having sanc-
tioned a sgum of Rs. 30 crores for the
Vijayanagar stee] plant in Karnataka.

[The Vice-Chajrman (Shri Arvind
Ganesh Kulkarni) in the Chair]

The foundation-stone of thig steel
plant was laid by our Prime Minister
nearly 7 or 8 years ago, but no funds
were forthcoming. Fortunately, in
this Appropriation Bill a sum of Ra. 30
eroreg hag beern sanctioned and we are
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very gratefu] to the hon. Finance Min-
ister and also the Prime Minister. At
the same time, Sir, I would like to
request the hon, Finance Minister to
have the clearance from the planning
authority, otherwise mere sanction is
not sufficient ang it will not help this
project. Further, Sir, this project
requireg about Rs, 600 crores, and it is
very difficult for the Government to
take up this project from out of our
own funds. Sir, T am given to under-
stand that the Rumanian Govern-
ment is ready to finance this project,
and I would request the Finance Min-
ister to work out on this line and see
that thig gigantic project of Vijaya-
nagar steel plant in Karnataky comes
up ag early as possible,

Sir, the next point I would like to
urge ig regarding the pricing point. At
present, in Karnataka, especiaily in
Maungalore, we are getting petroleum
productg from Cochin, and if Manga-
lore is made the pricing point we will
get petroleum products at a reduced
rate. ‘Pricing point’ meang that the
base price is calculated at that point
plus transport charges, Now as it is,
only the oil refineries and major ports
arg the pricing points. Now that Man-
gaiore port has been made as the
major port trust, Mangalore could
very well be made as the “pricing
point” ag early ag possible. Further,

. Sir, if this is made as such, every

single petroleum product like diesel,
petrol and kerosene, will be cheaper
in Mangalore than the rate at which
We are getting them at present. More-
over, Sir, it will further benefit espe-
cially Mangalore chemicals and ferti-
lizerg because raw materialg like
Nafty will be cheaper if Mangalore is
made as the pricing point. So T would
request the Finance Minister to con-
sider thig matter seriougly.

Then, Sir, ag regards LPG, that is,
Liquified Petroleum Gas’, we have
been requesting the Central Govern-
ment for g Gas Bottling plant since
some time at Bangalore, and if this is
accepteq the supply of gas to Banga-
lore will be very much cheaper and
it will be more convenient for Karna-
teka, So, in this connection, I would
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request the Finance Minister to pro-
vide some fund for thig purpose.

Then, Sir, as ;egards income-tax,
at present, as per the Rules, if one
stays in India for four months he is
eligible to pay ir:ome-tax. Sir, be-
cause of thig the p2ople who intend to
go abroad, even if they get jobs
abroad, are not prepared to go abroad
because after thiz limitation of four
months they will e liable to pay in-
come-tax here. S¢, in this connection,
I woulg request tl ¢ Finance Minister
to forego this limitation of four months
as regards income tax,

Sir, then I com' to the Customs
authorities. Stucents coming from
abroad to India i studies will be
given TBRE forms for articles brought
in from abroad with undertaking to
re-export them within six montlhs
later. This limita ion is not there in
other countries, [n fact, Sir, the
neighbouring cour tries like Sri Lanka
do not have this method and the
articles brought oy students from
outside will be en’ered in the Passport
and when they g+ back they wil] be
eligible to take th:em back there. But
here, this six moanths’ limitation is
not correct, accoiding to me, and I
would request th: Finance Minister
to have at least two years’ limitation
in thig regard. {he main attraction
of going abroad is to get certain
things which we 10 not get in India.
When 3 person comes back from
abroad, he is elig blg to bring articles
worth Rs, 1000 or ly. This limit could
very well be raiseq from Rs. 1000 to
Rs, 5000. Ther:: would not be any
logg of revenue,

Then, sir, 1 weuld like to bring to
the notice of the Finance Minister the
harassment meted out by the customs
authorities in Bombay, especially to
people coming from Gulf areas, The
customs authorit:es are giving maxi-
mum trouble to these people. The
hon. Finance Min:ster may kindly exa-
mine this. Reg:rding Karwar Port
and Rameshwar 1'ort, I would gay that
these two ports could very well be
improved and made as major ports.

|
|
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In this connection, I would also request
the Finance Minister to have a sepa-
rate fund,

Ag regards education, our present
system of education is not job-oriented.
Therefore, the number of educated
unemployed has been increasing by
leaps and bounds. Therefore, job-
oriented schoolg should bpe gtarted.
Further, the unemployed youths
should be given a guarantee of em-
ployment or some sort of unemploy-
ment gllowance. Ag regards the limit
of income-tax is concerned, as it is it
ig Rs, 8000. I have already requested
during my budget speech that this
limit of Rs, 8000 could very well be
raiseq to Rs, 10,000. As regards, flood
problems in our country, it has be-
come a menace, especially in areas
from which 1 come, i.e. west coast area
of Mangalore in Dakshina Kannada
District. We have the flood problem
as Well as the sea erosion problem,
especially in places like Marawante,
Kaup and Suratkal where a number
of people have lost their houses and
properties, In this connection, 1
would request the Finance Minister to
have geparate funds for this thing in
order to protect this sort of damages
and it should be a permanent measure.
Further, | woulq also refer to the
Ministry of Health regarding the
Medica] Colleges in Karnataka which
charges exhorbitant fees and donation.
The Central Government should see
that thig evil ig stopped. Regarding
the Civil Aviation Ministry, I have
already put a question in this regard
about the expansion of Mangalore Air-
port ang the hon, Minister gnswered
that a detailed survey has been made
and the runway wil] be constructed
shortly. I am very sorry to gay that
even though that answer has been
given I have come to understand that
no detailed survey hag been made so
far. Our request hag been pending
for the last several years. There is
immediate need for the expansion of
Bajpe (Mangalore) Airport, because it
very essential. Not less than one
hundreq to two hundred passengers
trave] from Mangalore to Bombay and
also from Mangalore to Bangalore
every day. Sir, because of heavy
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rains, the Boeing is not in g position
to land there and because of that we
are having Avro flights twice on the
Bombay—Mangalore route and one an
the Mangalore—Bangalore route, So,
Sir, I take this opportunity to request
the hon, Finance Minister and also the
Minister of Civil Aviation tp expand
this Bajpe airport as early ag possible.
Sir, about the expansion of Bangalore
airport as an international airport, 1
am given to understand that the Cen-
tra] Government has already taken
Some measures in thig regard. And I
request the hon. Minister to complete
thig work as early as possible.

Then, Sir, ag you all know, Karna-
taka is havng a power crisis. We
are having the maximum power crisis
this time. And for a few days, we
had 100 per cent cut. Sir, in this
connection, 1 would like to say that I
had already requested the Minister of
Energy to set up a therma] plant in
Bangalore or Mangalore for which he
said that it wag under consideration.
1 once again request the hon. Minister
of Energy and also the hon, Finance
Minister to have a separate fund for
this and sel up a therma] plant as
early as possible.

Lastly, Sir, I would like to gtress
on the functioning of banks. In this
connection, I am very sorry to say
that though our policy is to support or
extend loans to weaker sections and
minorities and the Scheduled Castes
and the Scheduled Tribes, the bank
authorities are not at all prepared to.
extend the financial assistance to these
people who are really in need of help.
In this connection, I may submit that
though the loang are sanctioned, gpe-
cially in the Mangalore and Puttur
branches of the State Bank, the mana-
gers and the concerned authorities are
saying that they cannot give the loans
because of shortage of staff in these
branches. I really fail to understand
this kind of answers coming from
responsible authorities like the branch
managers especially in the State Bank
brancheg of Mangalore and Puttur.
So, I request the hon. Finance Minister
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to examine these specific cases seri-
ously,

Then, Sir, ag regards the function-
ing of the banks T would like to give
a few suggestions. With the nation-
alisation of six banks, the total num-
ber of banks in the nationalised sector
comeg to 20 in addition to another 8
banks consisting of State Bank and
its subsidiaries, Presently gall these
banks taken together are having more
than 30,000 branches and they handle
public deposits to the tune of 90 per
cent of the total bank deposits, Bank-
ing, even after nationalisation and
unprecedented expansion of branches
since nationalisation which is very
unique in the worlq banking system
itself is not catering to the needs of
all sections of the society. Stil} there
are a number of villages and blocks
where they have not heard of bank-
ing facilities offered by the banking
system. If you take the metropolitan
citieg like Calcutta, Bombay, Madras,
ete,, the number of bank branches
are much more and banks are still on
the race to have more and more
branches in these places, Different
banks functioning in the one and the
same building is a common feature in
many places. Sir, the character of
banking has not changed even gafter
nationalisation since all the banks are
having separate identity, maybe for the
reason of profitablity and competition.
Some time back the Manubhai Shah
Committee was formeq by our be-
loved Prime  Minister, Shrimati
Indira Gandhi, for restructuring of
the banking sector and for recom-
mending as to how best the banks
after nationalisation can be brought
to work for the benefit of the common
people. Unfortunately, the said re-
port did not come up. With the
existence of a separate identity the
people suffer much. For example a
man or a businesg man cannot have
transactiong  through the present
baking system with the other man in
our country, without having wuntold
hardship. A man from a village in
Karnataka cannot have his transac-
tions with a man in Nagaland,
though in both the places there may
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be branches of rationalised banks.
The said difficulti s can be mitigated
if the present banking system
changes, either by creating zonal
banks or by remcving the Individual
identity of bank:  These systems
have been trieq ir the name of Gene-
ral Insurance companies ang the Life
Insurance Corpor ition. The railways
and post office ianctioning can alsc

be considered while considering this
viewpoint.

Sir, if the en ire banking system
is put under one¢ umbrella, the fol-
lowing benefits c.n be achieved:

(1) The Mini try of Banking can
be in the chiuge of the entire
economic systen with the control
of the Reserve Bank of India, as
the Central 3ank for monetary
control, (Tim. bell rings), Sir, 1
will finish it two minutes,

7. (2) The barking can be spread
to remote villsges and transactions
can be done throughout the country,
wiithout any hitch or hindrance.
The entire monetary system will
come under the banking system and
this will redice the chances of
having black money with the
people. -, |- .

(3) There wtll not be any diffi-
culty in getting bank’s financial
assistance to any needy persons
gince there wil be a branch of the
bank in every village and deposit
mobilisation can also be very effec-
tive. The pe'ple need not go in
search of baik branches of de-
positing their iurplus money or for
obtaining banl. finance.

e £ S o . “:t s
(4) Employment opportunities,
especially fo the localg will be
more. With tie opening of more
and more br.nches, the grass-root
level recruitment will be on the
basis of local , who ultimately get
promoted wi'h the expansion ?nd
or retirement of the senlors.
Reappointmen: of retired people
should be stonped and in case of
necessity, the retired people can be

£
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taken on advisory panels. Dis-

trict level recruitment boards can
be established.

(5) Presently, in potential places
the banks are opening their indi-
vidual branches, resulting in con-
centration in a particular place.
The places become potential in
other ways also. With the availa-
bility or bank finance in citieg and
towns, the industries are
towards cities ang towns. If the
bank finance ig available in their
own place, they need not move out
to citieg and towns. So, it i%
necessary to make available bank
finance even at the village level
so that concentration of industries
and people in cities and towns can
be avoided ang villages can be
made self-sufficient to some extent.

The {following chart of banking
will help in effectively spreading the
banking system to the entire popula-
tion: At village level—one small
branch of the bank, depending upon
the potentiality of the village. At
panchayat level—g bigger office, with
sufficient staff. At tehsil level—a
still bigger office. At district level--
A still bigger office. In citieg ud
lowns, the number of branches can
be determineq according to neces-
city, (Time bell rings). Just two
more minutes, Sir. The manager at
the branch level should be given
powersg to sanction small loans, as
per the recommendation of the vil-
lage officers, panchayat presidents,
etc. as the case may be. In other
words the bank officials and the Gov-
ernment  officials should work
shoulder to shoulder, for the overall
development of their area of opera-
tion so that no genuine man is dep-
rived of banking facilities. Genuine
cases of defaulters should be sympa-
thetically considered for rephasing.
By this system, the multiplies of bank
finances and default and fraud can
be minimised.

moving

THE VICE-CHAIRMAN (SHRI
GANESH KULKARNI): Mr. Ibrahim,

you are consuming your party’s time.
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SHRI B. IBRAHIM: Sir, just a
minute more.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
You can take ten minutes, 1 do not
mind.

SHRI B. IBRAHIM: Considering
all three factors, the banks in India
should be constituted into a corpora-
tion or a zonal banking system should
be introduced for the betterment of
the people at large.

Sir, with these few words, I wel-
come this Appropriation Bill

*SHRI O. J. JOSEPH (Kerala):
Mr. Vice-Chairman Sir, today I am
speaking here after the general dis-
cussion on the budget and the decla-
ration of the industrial policy of the
Government. The Appropriation Bill
is actually meant to appropriate the
wealth  produced by the people
though not fully and to spend in their
name, Therefore, we have to give a
serious consideration ag to how this
wealth ang resourceg which the
people have produced are being: ap-
propriated and going to spend
through this bill, This morning some
hon’ble  Ministers while talking
about the price rise maintained that
the prices have mot gone up much,
or even if it hag gone up, the inCrease
is not due to the budget. Sir, I am
also of the view that our Finance
Minister is a very competent man.
But I do mot know whether he wants
to create an impresSsion that his
budget would mnot cause any price
rige, that it would not create any
repercussions. Pre budget price rise
made in the petrol, fertiliser and
Railway charges were there. Then
naturally not only the small traders
but otherg also would raise the prices
of all commodities. Sir, after the
Railway budget the food charges in
the Railway canteens have been raised
the food charges from Rs. 2.50 to 3.50
and some jtems have been curtailed.
This was done even Without the

*English translation of the original
weech delivereg im Malayalarg,
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canteen managementy demanding for
it. What does it mean? Thus the
prices have been raised by the Gov-
ernment themselves. Ang there will
be more price rise. If the prices go
up like thig naturally the working
class will be affected and they will
resort to agitation and they have to
be paig cost of production will go
up and further rise and you will not
be able to curb the inflation.

Sir, actually while replying to a
debate in the Lok Sabha the Finance
Minister threatened the small traders
with stringent measures if they do
not bring down the prices. Let me
ask him whether he can control the
prices by punishing one or two small
traders. How long they have been
talking like this? How many bills
were passed. You cannot control
prices like this. Prices will only go
up if their present policies continue.
Now I would like to have a passing
glance over the things which they
want to do through the Budget and
this bill. Whether his budget does
any good to the unemployed? Does it
do any good to lakhs of workers in
the handloom industry? Whether it
extends any benefit to the lakhg of
agricultural workers and poor pea-
sants. It is clear that this budget
does not contain any thing for the
benefit to the common people who
constitute the majority of the work-
ing class. But he said one thing in
the Lok Sabha. He said that it this
country is to progress then we have
to bring about radical land reforms
in the country. But he also said that
the Central Government could only
advise the State Governments in this
regard. The implementation is the
responsibility of the State Govern-
ments. Sir, I am reminded of the
statement of some Central Ministers
who come to my state ang declare
that those State Governments which
do not implement the directives of
the Central Government should be
dismissed. Fortunately Mr. Venkata-
raman did not say so. Sir, T would
like to ask him whether he is pre-
pared o Dpay any reward tg those
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State Governinents which had to
pay compenstion to the landlords
etc. in the pro ess of implementation
of the land r«forms legislation, go
that it might serve as an incentive
bonus and the other statesg also will
be encouraged +to follow suit—Sir,
what i8 the }light of gur country
today. 1 saw a recent presg report.
It is very pain’ul for me to mention
this here becaise it will tarnish the
image of the :country. Sir, a poOr
peasant had 1p yoke two women to
hig plough, one his wife and the other
his daughter-ir -law because he could
not afford to tuy a pair of bullocks
and nobody lad to help him. This
happened in tie constituency from
which our hotble Prime Minister
had won the parliamentary election.
Is it not sham ful? Sir, can there be
any country o her than India where
a poor peagsany had to resort to this
ghameful act. Sir, what does this
Government jropose to do tg save
the people lite this poor peasant.
Many people are suffering due to
damage caused by floods. But what
has the Government done, to help
these people when small industries or
big industries are affected they will
be paid compei sation. But this Gov-
ernment would not do any thing for
the pooor peorle who are ruined by
floods ete. wlether it is in Kerala,
Bihar, Gujara® or U.P. from the
money they col ect from the people of
this country. Whether this Govern-
ment woulq give tax exemption;
exemption frcm land rent to land
lords and debt relief to these people
and allow then to lead a decent life.
They have nc laws for that—They
may show smal' mercieg by granting a
weeks ration «r so. But they have
no policy in this regard. Recently
when we aske¢ for central assistance
for flood reliet work they said that
enquiries will I ave to be made before
sanctioning the aid. That means ii
will be paid after the people have
suffered and died. Therefore, what I
want to say is that this Government
have neither 3 policy nor even an
attitude to do something to help the
masses of this country from whom
they collect their revenue. We do

S S e R
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not find anything in this budget in
that direction. On the other hand
Mr. Venkataraman has given some
concessions to the big monopoly capi-
talists. But he has now admitted that
these concessiong have ngt brought
down the prices. And he has now
done onething. What is that? He has
now allowegd the motor ownherg to
avail bigger depreciation fund than
was permissible so far. This means
that they are prepared to give con-
cession to the rich people. That is
their attitude. And what is their
industrial policy? They say this
policy is the continuation of their
policy which they enunciated in 1956,
Well, I would like to ask them what
progress ang what industrialisation
have been brought about by its im-
plementation all these 21 years. Yes
it is the result of thig progress that
We have seen in the acute unemploy-
ment, ploughing of the field with
women yoked to the plough ang all
those things. Their industrial policy
according top them would result in
maximum production more industries
and new industrieg in backward areas.
All thege things are very good, no
doubt. But are these not empty
slogans because they have been say-
ing things like this since long. Do the
workers and the peasants have any
representation in  their programme
of industrialisation? No. The purpose
of their industrial policy is to export
to foreign countries to earn more
foreign exchange. It is not to give
any benefit to the working class in
the countryside, not to give them
shelter, not to give them medicine,
not to give them clothes and food,
but to earn more foreign exchanges.
This is their approach. Now the
question is whether they would
change this attitude. They are ruin-
ing the peasants. They are simply
carrying out the policy to help the
monopoly capitalists in the name of
increasing production. The policy of
the developed capitalist countries is
exploit the undeveloped countries.
The policy of this Government is to
exploit the cultivators of tobacco,
jute, sugarcane and other cash crops
to fatten the Indian monopoly capi-

L L PRI R P
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talists. Sir, they say that they are
trying to set up industries in back-
ward areas. They have been saying
thig thing for long. But let me ask
Sir, whether there gre roads and
rails to these areas. There are no
roads or railg in such areas whether
it is in Telengana or in Bihar. 8ir,
we have experience in thig matter.
When we asked for industries they
said that it is not possible because
there are no railway lines. Therefore,
their policy is that if there are no
rails there are no industries.
This is the policy they have
been pursuing all along and 1
am sure they will continue to follow
tae same policy, Therefore, this policy
must change. If you want more
industries ang to develop them, you
must change your attitude to the
working class. What ig their attitude
to the working class? An hon’ble
Minister said in this House that the
strike ghould be called off first and
then we can negotiate. Thig ig the
attitude. Is it right to insist on call-
ing off the strike first instead of
negotiating with these people who are
agitating for the redressal of their
legitimate grievances.

There was an incident in my State;
when the employeeg resorted to agi-
tation in a Central Government con-
cern—Aralam farm—for the imple-
mentation of an award to which the
Central Government officials them-
selves had ‘agreed to, they took the
matter to the High Court. This is
their attitude,

The workers in this country are
often termed as ‘casual’. What does
this mean? I do not know. Does this
mean that these people work only for
a few days. I can understand if you
call them daily wages earners. But
this term ‘casual’ is merely a ruse to
deny the workerg their legitimate
claims. Then as long ag this attitude
continues which worker will work
sinderely. Whatever the experts
might do, without their sincere co-
operation and without a feeling that
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they would get a share of their
labour, no worker will be able to
contribute his mite for increasing
production.

Mr. Venkataraman says that they
have been elected by the people by
a thumping majority ang therefore,
they would implement their policies.
I would like to humbly ask him by
what majority ang by which people.
They might have Wwon majority of
seats, but certainly not by the sup-
port of the majority of voterg because
of a peculiar system of voting. Even
if they have got the majority do
they not have a sense of responsi-
bility to honour the sentiments of
those who also represent the people?
Are you prepared to do something
for the unemployeq persons for the
peasants and for the handloom wor-
kers by reducing the price of yarns.
There is np policy for extending in-
surance benefits to the agriculturists.
On the contrary all the concessions
go to big industrialists. I agree that
smal} industries are also getting Some
protection. Then let me ask one thing
whether there is any special conside-
ration for the workers ip the co-
operative bidi, coir weaving and
cashew nut industries. On the other
hand the policy of the Government
is to harm these workers in order to
fatten the private industrialists in
this field.

Sir, now I would just mention one
or two things about my State and
conclude. Cocoa price has gone
down. They say that there is acidity
in it. But the Mysore Laboratory
maintains that acidity is low. They
want to import coca, rubber ete. They
want to ruin the cultivators.

When a resolution is passed by the
Kerala Assembly with the support gf
memberg belonging to Mr. Venkata-
raman’s party, I do not know what
brand of democracy it is which do
not respect the sentiments of the
elected representatives. There are the
Planning Commission people environ-
mentalists and all kind of people, But
for whom? If it ig for the people
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they should change their policy. When
State Government asks for some-
thing they shoulq at least be prepar-
ed to honour it Everything is in the
name of Plann ng. The workers, the
cultivators, the Government employe-
es—these peop e have ng representa-
tion in their planning. Waat kind
of planning it iy and for whom?
Therefore, 1 1-ould like to request
them to change this their policy and be
good enough t), do something for the
benefit of the teiling masses. Sir,
with these words I conclude my
speech,

SHRI V. GOPALASAMY (Tamil
Nadu): Mr. Vice-Chairman, Sir, I
extend my thanks to you for the
opportunity giten to me. The Appro-
priation Bill, 1980 is placed before
us for discwsion. I shall confine
myself to som of the important pro-
blems we are facing today in our
country. i

During the 1ast three decadeg since
the declarataicp of our Republic, we
have witnessed kaleidoscopic changes
taking place in several spheres in
our country. For the first time in
our history, economic development
in our countr: on an all-India basis
was taken up through a process of
Five-Year Plars. To give an overall
boost to our sconomy, our planners
had set g patt:rn of development for
the uplift of tie underprivileged, the
have-nots a'g for {fulfilling the
hopes ang aspirations op the
people who were denied even the
minimum necsssities of life under
foreign rule. Sir, whether we have
succeeded in our attempt to boost
our economy i the question that has
to be answeret. When pne makes an
overall surves of the whole period
even the most vociferous criticy would
have to admit that some progress has
been achieve¢ in development in
several fields of economic activity
but, at the san e time, we cannot deny
the fact that 'lan proposalg and Plan
performances showed g wide gap.
Why were the Plan targets not
achieved? Not because they were
ambiguous, not because the resources
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were limited, but because the imple-
mentation wags not at all effective.
Due to ineffective implementation we
have not achieved the targets. As a
result, today India has to grapple
with numeroug problems—the ex-
plosive growty of pepulation and un-
employment, the gigantic problem of
rural backwardness, the threatening
problem of inflatioy and price rise.
These are the biggest challenges of
the coming years also.

Now, Sir, honourable Mr. Venkata-
raman, the man of right calibre and
competence and the pride of South
Indian intelligence, has taken over the
reins of the Finance portfolio to meet
the challenge, Whether he wil} succeed
or not, he has taken over charge. But
the challengeg is so gigantic as Giant
Goliath I wholeheartedly wish. ..

PROF, D. P. CHATTOPADHYAYA
(West Bengal): He is more than a
David!

SHRI V GOPALSAMY: As Prof,
Chattopadhyaya says, I hope the
triumph of David becomes true in the
case of our Finance Minister, Mr.
Venkataraman, That is my wish. But
the real situation is not so promising,
Sir.

First of all, let us take the problem
of price rise. Only this morning I
saw a news item in The Statesman
titled “Record Rise in Price Index”. It
was reported:—

“The official wholesale price index
for all commodities (base 1970-71)
jumpeq by a record 6.7 points to &
peak of 244.6 (provisiona]) for June
against 237.9 (provisional) for May,
reports UNIL”

Sir, this is the situation. What is
the reason for the price rise? As a
student of Economics, I can say in
simple words that due to inflation
there ig the price rise. And also we
can say that we have inherited it from
global inflation because it is not only
an Indian phonomenon %but also an
international phenomenon, The global
inflation is telling upon us. How to
tackle the problem, how to hold the
price-line? There is an interesting
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article which appeared in the Indian
Express on June 17, 1980 by Mr. J. D.
Sethi. As I have no time to go into
it, I want to say abouy one point
which he has made. He says:

“With the rate of global inflation
being much higher than ours, the
decline in India’s terms of trade not
only adds to cost but causes reduc-
tion in GNP of one-half to one per
cent, and this gives a  base-line
imported inflation of seven to eight
per cent, There is no escape from
ity . d

How to combat inflation? I can say
that one of the important components
in the structure of inflation is black
money. Therg is evidence to show that
a parallel economy and generation of
black money have returned with a
greater force than ever before., The
political structure hag started making
too many demands on the economy
and these demands are met through
illegal transactions. Such illegal tran-
sactions create conditions which are
largely inflationary. Unless the parallel
economy is destroyed, we cannot
make a dent on inflation, That is a
point which has to be locked into.

The other most serious problem is
the unemployment problem. The pro-
lem of unemployment has assumed an
alarming proportion in our country
during the last two decades. The
reason why the problem causes an
alarm is that it is not an economic
problem alone, it is the biggest asocial
problem of our country. The volume of
unemployment and underemployment
in our country have become a source
of acute social and political unrest in
the country. How to solve this pro.
blem? Sir, I find ap article in Business
India by Mr. A. K. Chaturvedi. He
puts it aptly:

“In India, the slow rate of ‘growth
of investment together with the
decline in the labour-capital ratio,
has slowed down the growth of em.
ployment opportunities. The high
rate of growth of population amd
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labour force has also contributed te
the problem of unemployment. Nor-
mally two jobs in the industrial
sector generate three jobs in the
service sector, but insufficient
investment in employment genera-
ting industries has led to the slug-
gish growth of employment in the
service sector. Though investment
in the industrial sector hag increased
manifold in the last two and a half
decades, a large share of that has
gone to large scale industries which
have a low output capital ratio and
a high capital labour ratio.”

To solve the problem of unemploy-
ment, 1 cap suggest one or two solu-
tions. If the bulk of national invest-
ment takes place in the rural areas,
the rural 'migration could be consi-
derably reduced, which could in re-
turn be utilized for the rural works
such as participation in land improve-
ment, irrigation, construction ete,
which can create enough jobs. Steps
should galso be taken to reduce the
large-scale industries and enhance the
small-scale industries, morg job orien-
fation in education and such other
fields, Our Finance Minister hag cor-
rectly assessed this aspect because in
his Budget gpeech I find him say: “It
is this Government’s firm belief that
economic growth could be accelerated
and its fruits widely shared only if
employment opportunities in rural
areas are sighificantly augmented. ...
As an integral part of the new plan,
we have therefore decided to launch
a masgive National Rural Employment
Programme.” The other problem
which draws our attention now ig that
of the farmers. There is a hike in the
price of the petroleum products. The
high cost of diesel and fertilizers has
‘given a terrible blow to the farmers,
The farmers were already gsuffering,
and they were unable to meet the
high cost of the inputs, Now their
hardships have become double-fold.
So, T would like to suggest the Gov-
ernment that unless you give some
incentive and unless they get a re-
munerative price, they cannot carry
on the agricultural operations. So, I
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want {0 say that you should try to
subgidige diesel and fertilizers used
for the agricultuza]l purposes. The
proviso of subsid.r should be appli-
cable te all areas, 10t only the drought
areas.

|

Sir, 2 ward abeut paddy. Sir, I find
that the wheat lcbby in our country
is more powerfil than the paddy
lobby. Of course, there is no paddy
lobby. Now only our Members have
started speaking about the paddy
lobby. There war a Chief Ministers’
Conference two diys ago and in that
conference so mary things have been
said regarding paddy, and the Agri-
cultural Prices Crmmission has also
recommended scmething. But one
thing, I want to iay, that is that the
A. P. C’s calculstions of the cost of
production of pacdy, are not at all
correct. They sail that the cost was
Rs. 92 per quints] of paddy. That is
not correct. Sir, 1 am not saying this
from any study napers or books. I
am telling it from my own experience,
I come from a vilage, from an agri-
cultural family. 1 am engaged in

cultivation. So, T know that the cost.

of cultivation of a quintal of paddy
would be in between Rs. 115 to Rs.
125. So, I would like to request the
Government fo fix the procurement
price at not leis than Rs. 130 per
quintal of paddy as demanded by
most of the Chie’ Ministers two days
back.

Sir, another iriportant problem to
which I want to {raw the attention of
the Government is that of the long-
pending demand in Tamil Nadu for
the Sethusamudr: m Ship Canal Pro-
ject. Sir, there w s a news item about
a fortnight back T think the Central
Government ig r.ot prepared to take
up the Project as it is not satisfied
with the feasibility report. Sir, this
project is an important project.
It will help the economy of

.our country because this Project is to
cut a navigational canal across a
narrow strip of land near.... (Time
bell rings) Mr. Vice-Chairman, please
be lenient, o |
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THE, VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Your party has 12 minutes; I have
given you 15.

SHRI V. GOPALSAMY: Another
five minutes. I have got to make
some important points,

This Project is to cut 5 navigational
canal across a narrow strip of land
near Pamban to link the Gulf of
Mannar with the Palk Bay with the
object of reducing the travel distance
by 300 to 350 miles for the ships
sailing from the West Coast to the
East Coast.

A high-leve] committee, constituted
in 1983 with Shri. C. V. Venkate-
swaran, retireq Develooment Advisor
to the Government of India, as Chief
Engineer, observed that the Tuticorin
Harbour Project and the Sethusamu-
dram Project chould be executed as
parts of one and same project as their
success depends on each other, [ think
it will cost Rs. 100 crores. Why should
we abandon the Project? They say that
there is no feasibility. Let us reconsi-
der it. I would like to request the
Government to reconsider the earlier
decision ang review the Project taking
into consideration the suggestions
made by the then committee.

Sir another serious problem is the
intrusion of foreign trawlers in our
territorial waters, particularly off the
coast of Tuticorin. Foreigh ftrawlers
come from Taiwan. They come and
rob our fish, our sea-wealth. They not
only take the fish, they cut the nets
spread by our fishermen. The damage
is huge. Our fishermen are shedding
tears. I can say that on June 28 in
“THE HINDU” it has appeared:

“Foreign fishing vessels have
damaged nylon nets worth about Rs.
1 lakh laid by Tuticorin fishermen
in the gea about 15 km. from here
it is alleged.”

After a few days, another foreign
vessel, a Taiwanese trawler, was
caught, and I think 18 members of the
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5 pam, .

crew  were apprehended. Even
Mr, XKalyanasundram a  Member
from our State from the CPI,
made a special mention about

thig in the House. These trawlers come,
and the mother ship will be waiting
in the ocean, Thus these trawlers
rob us of our fish and take away our
fish. So, I would like to request the
Government to establish special
coastal guards for special patrolling,
well-equipped coastal guards to stop
this menace,

Sir, I am very much pained to go
through the report of the Department
of Official Language attached to the
Ministry of Home Affairs, where I find
unimaginative efforts being made to
accelerate the pace of Hindi’s use in
Government departments and also in
non-Hindi-speaking areas. Sir, in that
report, on page 11, I see a mention
about arrangements for sending police
telegrams in Hindi, Sir, I would like
to request the Members of this House
who are sitbing here and also the
officers who are outside, to imagine
the difficulties and sufferings we are
subjected to. Sir, you will remember,
during the Janata regime, a family
travelled from Tamil Nadu to New
Delhi by the G, T. Express. I think
on August 8, 1978 and that family was
robbed by decoits at knif-point near
Bina, At the Bina railway  station
when the head of the family approach-
ed the Police Inspector to lodge a
camplaint, the Police Inspector refused
to register the complaint. He simply
told him: “Unless you give it in writ-
ing in Bindi, T cannot register your
complaint.” So, that happened during
the Janata regime. So, if you ask the
police, if you request the police to
register icomplaintg in Hindi, then
when we people come to the Capital
city or to the northern areas, we will
be put to hardship and suffering. Sir,
in this connection, I want to say one
thing. I have got the fullest confidence
in our hon. Prime Minister, who ig not
parochial in her outlook, that she will
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stand by the assurance given by her
father, the late lamented Jawaharlal
Nehru. When she came to Madras be-
fore the Parliament elections, she
participated in the Periyar-Anna cele-
bration organised by our D.M.K. Party.
‘When she spoke before 5 mammoth
crowd of , one million which gathered
on the Marina sands, she gave the
agsurance that Hindi wi]l never be
imposed on non-Hindi people, and that
the assurance given py Jawaharlal
Nehru will be respected and honoured.
But, at the same time, I see that there
is a mania to go in for Devnagari
typewriters. I do not find fault with
them. But when they talk of the need
for rconversion of Roman typewriters
into Devnagari typewriters, ig that the
way of respecting the assurance given

by Nehru? Ang there is one more
point,
THE VICE-CHAIRMAN (SHRI

ARVIND GANESH KULKARNI): Mr,
Gopalsamy, now you have to conclude,

SHRI V, GOPALSAMY: Sir, before
I sit down, I want to make only one
point. Sir, you will remember that
there was a fanatic Minister in the
Janata regime, a Hindi-fanatic Minis-
ter, the famous Mr. Rajnarain, who
issued instructions to the hospitals
that the prescriptions should be given
in Hindi. What would happen then to
doctors who  studied medicine in
English? I think Mr. Rajnarain would
have considered it 5 wise decision to
solve the population problem, insbead
of compulsory sterilizalion. Now, in
the Annual Report of the Ministry of
Health and Family Welfare, a similar

thing is being tried by some greedy

officials, T would bring to the notice
of the Government, the pernicious ways
in which Hindi is being imposed by
greedy, fanatic officials who are sitting
in top positions in the Department.
So, I would like to request the Gov-
ernment to come forward to allay
our fears and also to instruct
the officials properly who try to
impose Hindi on others, With
these words, I conclude my speech.

Y
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[ RAJYA SABHA]

(No. 3) Bill, 1980 260

DR. MALCOLM S. ADISESHIAH
(Nominated): Mr,  Vice-Chairman,
Sir, I rise to support the Appropria-
tion (No. 3) Bill and I would like to
make the following commenis on this
Bill.

First, I would like to call our col-
lective attention to the fact that in
this. Bill we are appropriating
Rs. 55,220 crores. Qur Gross National
Product last year 1979-80 WaS Rs.
80,000 crores and it must have gone
up since because of inflation. But,
taking this Rs. 80,000 crores of last
year and comparing if” With the
Rs. 55,000 crores that we are appro-
priating this year, I would “simply
want al} to note that in effect 70 per
cent of our Gross National Product is
what we are talking about. We are
not going to spend all the 70 per cent.
There js some complication in this.
But the total in this Bill is the equi-
valent of 70 per cent of gur Gross Na-
tiona] Product.

Now, Sir, the second thing to which
I would like to call the attention of
the House is that pehind this Appro-
priation Bill is something like over
Rs. 3,000 crores of direct taxeg and
something like Rs, 13,000 crores of
indirect taxes that have been approv-
ed already by the other House, that
is, the Lok Sabha that is to say, 18.2
is in direct taxes and 80.8 per cent
in indirect taxes, making a total, as
the honourable Member gspeaking
earlier gaid, of 18.6 of our Net Na-
tiona] Product that js included here
as total taxation.

I woulg like to refer here to four
itemg in the Appropriation Bill which
are the largest items. The largest
item is “Repayment of Debt”. It
appears after item No. 43 ang it is
Rs, 26,988 crores, that is to say, about
50 per cent of the Appropriation Bjll
that we are about to pass ig going for
the repayment of debts and we shoulg
really add to this the item called
“Charged—Interest Payments” which
is Rs. 2,597 crores. Wa then get
really about Rs. 28,000 crores which
is over half, which is about a jittle
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more than 50 pe' cent of the total
in tne Approrriation Bill. Now,
Mr, Vice-Chairman, Sir, I want to say
to you and throu;h you to the House
and to the Finance Ministry that I
believe that we siould really have a
good discussion ot e day in this House
and in the other Iouse on pur mount-
ing public debts. I have never seen
anything on this in any government
publication. I thiik we ghoulg speak
about our public .{ebt which is grow-
ing so vast, ang sbout what its effect
on our investmen: is, what jts effect
on our productior is, what its effect
on the inflationars situation is and,
above all, what its effect on gur child-
ren and grandchi dren, our coming
generation is. Ncw this s all that I
want to say on the first largest appro-
priation here which is “Repayment
of Debt”.

The secong la:gest appropriation
item is grom item 20 to item 25 which
deal with the defence appropriation
amounting to Rs. :/5600 crores. Now, I
only want to ask here whether our
defence appropria‘ions are subject to
the kind of detajled civilian review,
civilian financial review, by the Mi-
nistry of Finance and by the vagious
audit officeg that we have in any other
department of an, Ministry of the
Government, with all the caveat that
we would like to 11ake with regard to
the security consciderations in our
country. But whit ig involved here
is next to the jten “Repayment of
Debt” is the largest appropriation
item, from Ttem 2! to item 25, that is,
on military expenditure, amounting
to Rs. 3,500 crore:. I just want to
ask the Finance Minister something
about the procediires and review of
thig item by civilian authorities, The
third large item here is relating to
Posts ang Telegranhs—Items 17 to 19
—appropriating Rs. 1500 crores.
Again, I ask the question. I ask:
Whereas the Railivays are gubject to
such detailed stuciy and review as a
separata item, I d» not think we are
paying attention ag a House to the
Postg and Telegraphs which has such
a large appropria:ion. ’
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The last large item to which I call
attention is in Item No. 42 relating to
the Ministry of Finance jtself, What
is this “Other Expenditure ¢ the
Ministry of Finance” which ig gtated
here, amounting ty Rs, 1200 crores?
Look at Item 42. There is a king of
curious division between Revenue
Account ang Other items of ¢Xpendi.
ture which amount to Rs. 262 crores
as Charged and Rs, 903 crores on
Capita] account. What is this ‘Other
expenditure’s Probably it is very
clear to the Finance Ministry; it is not
to me. e

Mr, Vice-Chairman,
minutes have I got?

how many

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Your time is already over. Anyway,
you can take 5 or 7 minutes more,

DR. MALCOLM S. ADISESHIAH:
I will take five minutes only,

Looking at the smaller appropria-
tions after these 4 big appropriations
—we have on Agriculture and Relateg
Items; I add them up to Rs. 22,000 odd
crores, I am rounding off crores—I
would like to know whether there is
a kind of balance between this appro-
priation and what the States are doing
in relation to our priorities within the
agricultural fields, such as the new
emphasig we are giving to the pulses
and oil.seeds, and go on, and what
the Centre is doing here. What is
behind this item related to what is
being done in the States—in my State,
for instance? I have béen studying
the Budget of my State that is why
I am asking the question,

Secondly, on irrigation there is an
appropriation of Rs. 70 crores. Our
whole high-yielding vaif®ly pro-
gramme is a function of frigation,
and I look forward to the day when
programmes of high-yielg variety
will also become a part of rain-fed,
dry agriculture, which will lead to a
nearly 50 per cent incréase of our
production, ) o
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Now, about Foreign Trade, with an
appropriation of Rs. 470 crores I ask
the game question: whethe; there is
any study being made and action being
taken on subsidies, not only because
it is wasteful but also because the
United States in two of its recent ac-
tions has imposed countervailing
duties on our ready-mades, textiles,
and industrial fasteners, Sg the sub-
sidy programme needs 10 be reviewed
not only because, I believe, we can-
not afforq it but also because it is
going to hit back at us. i

I have similar questions to ask with
regard to petroleum, chemicals etc,
whose appropriation ig Rs. 700 crores,
ang we know there is going to be an
out-flow of Rs. 3000 crores,

A worg about Education, where, I
hope very much, the Education Mi-
nistry will move more intp the co-
ordinating standard setting area than
on gpperative education and expand
the only programme which belongs to
the poor majority—Adult Education.

May I end, Mr. Vice-Chairman, with
my familiar question? My familiar
question is this. I see that in the
Appropriation Bill, Parliament is dis-
cussing and voting on Rs. 19,000 croreg
and Parliament is voting but not dis-
cussing on the Consolidated Fund on
which it can vote and wHich it cannot
debate; it votes without debate...

SHRI NARASINGHA  PRASAD
NANDA (Orissa): Almost two thirds
is not voted.

DR. MALCOLM S. ADISESHIAH:
That is the point I am making. Thank
you very much., Mr, Vice-Chairman,
Parliament which ghould control the
power o¢ the purse. I think, is not
controlling more than one-third of it;
every yeaf the Consolidated Fung is
growing. Now, Mr. Vice-Chairman, I
myself believe that this ig a British,
colonial Jeft-over of Budget presen-
tation, We should scrap it ang de-
Vise something like a ‘Swadeshi’
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Budget. Secondly his ‘Consolidated
Fund’ does not make any sense, be-
cauge when I look at the items, I
would like to ask the Finance Minis-
ter really. has he got some criterion
undey which he has put some items
under the Consolidateg Fund and
other jtemg as voted by Parliament?
I must say that for the life of me I
cannot accept this division except on
two items, the amounts being given
to the States which are very large
sums as decideg by the seventh Fi.
nance Commission and approved in
Parliament, go there is no question of
now rediscussing it. I can understand
that. I can understand the President
of India’s appropriation being under
the Consolidated Fund and not being
discussedq by Parllament but just
being voted. On the other hand, I
do not understand the principles be-
hind which the division is made bet-
ween certain sums which go under
the Consolidated Fund not voted by
Parliament. Even voting by Parlia-
ment has become a vely poor show
this year because the guillotine fell
much faster on the process of discus-
sing the budget and the gemand for
grants, Therefore, my question is
whethey this distinction that we are
making between the Consolidated
Fund and Voted by Parliament which
is an heritage of British, should not
be scrapped and some more under-
standable ang rational system and
Appropriation Bill be presenteq to
us. Thank you.

e

SHRI NARASINGHA PRASAD
NANDA: Mr. Vice-Chairman, Sir,
by presenting a make-believe hudget,
the hon, Finance Minister has prov-
ed his ingenuity beyond 5 shadow of
doubt. He wantg us to believe tnat as
a result of this budget provisiong and
allotments made under the different
Heads in the Appropriation Bill which
have been properly explained by
Dr. Adiseshiah right now, the produc-
tion and productivity will increase,
infra-structure such as power, coal
and transport will steadily be better,
prices will be held under effective

check and so on anmg s0 ferth. A&ir,
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like a quack, he has prescribed oniy
symptomatic treitment fo, the very
deep economic jls and yet hoped to
restore the heal h of the economy.
He does not tre.t the problem ag an
expert doctor guing te the very root
of the illness st ggesting radical and
permanent cure. Sir, more than a
month has elap:ed between the pre-
sentation of the budget and the con-
sideration of th.; Appropriation Bill,
“Proof of the pidding is in eating”,
thus goes the sa-ing. It is not possi-
ble to cover gll 'he aspects in a short
span of 15 minues. I will, therefore,
confine myself 1) a few instances in
order to prove -he hollowness of the
tall claim made by the hon. Finance
Minister, For irstance, take the large
concessiong or, if you like tg call them,
the package corcessions given to in-
dustry, trade aid commerce in the
budget proposal:. Only recently, the
Finance Minlster himself hag lament.
ed that aTl"Ms zood proposals have
not been well-received by the indus-
try, trade and commerce. He is so
unhappy. He says that his expecta-
tions have been believed py industry,
trade and commerce. Therefore he is
showing them red eyes. He tells
them, “If you dJon't behave, then I
have to take the ‘danda’.” That it
what he said in the Lok Sabha. He
dig not use these words. I am ex~
pressing his fee ings. He used some
other word. Now, let us take another
example., Whai about the effective
check on the gilloping prices? Last
year, the rate f inflation touched a
record high of ‘0 per cent. And this
year, the trend j; noticeable even after
the Budget ig presented. Today in the
very first hour 'tself we were discus-
sing how the ©prices are rising.
though there is a difference of opinion
why the prices are rising, there is no
disagreement amongst us as to the
rise in prices. The reasons may be
assigned differently by different
people, but the prices are rising.
And if this treng persists, then there
is no doubt th.t by the end of this
financial year, 1his will touch at 1east
30 per cent, In February, you have
paid one instalnient of dearness allow-
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ance to the Government employees,
And ‘from 1st May, you have given
another jnstalment, gnd it is sp rapid-
ly increasing that you do not know
yourself as top how many instalments
you are going to pay to the Central
Government employees. Apart from
any other economic consideration this
is only an instance as to how these
issues are so inter-connecteq that if
the prices rise, they will affect all
kinds of people. And I am only
illustrating this payment of instal-
ment of dearnesg 3llowance which is
paid from the exchequer apq for
which, of course, you have not made
any provision in the Budget or in
your Appropriation Bill. And you
may be roquired tp pay many more
instalmen(s of DA because the trend
in price rise is such that it is likely
to touch 30 per cent,

Coming to the deficit, Sir, what
was the deficit shown in the Budget?
A deficit of Rs. 1400 and odd crores
is said to be the deficit in the Budget.
Sir, I humbly submit that similar
claims were also made by the pre-
vioug Finance Minister when he pre-
sented the Budget last year. And you
saw how the prices rose, They rose
by 11 per cent within a period of one
week, and subsequently rose upto 20
per cent. And this year, the deficit
has been put at Rs. 1400 and odd
crores. And I believe that by the end
of the year this deficit will not be
less than 3,000 crores of rupees. For
wan{ of timz, I am not going to ela-
borate it. But during the general
discussion on the Budget, Members
hag pointeq out this to the hon. Fin-
ance Minister, But the Finance
Ministey feels that he would be able
to effectively, keep this deficit within
the reasonable level of Rs. 1400 crores,
Unless some miracle happens, unless
some law of nature helps the Finance
Minister, I have grave Joubts whe-

ther he wil] he able to limit this
deficit to Rs. 1400 crores which he
estimated in his Budget. I have a
feeling, as I said earlier, that this

deficit ¢t the end of the year will go
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beyond Rs. 3000 crores. And because
of capital mobilisation and pecause of
injection of more than Rs. 5000 crores
intg the economy, Sir, the problem
will be that there will be a high rate
of inflation and we will be sitting as
if on a volcano which might explode
at any time and completely bring
about a collapse of our entire system.
Sir, there can be absolutely no doubt
about the trends of 1980. But zbout
one who refuses iy read the writing
on the wall, what are you gomg to
do? Sir, I knoW that Mr. Venkata-
raman is a very eminent economist.
He has been a Member of the Plan-
ning Commission and his reputation
ag an economist is well known. But
it is not his reputation that will help
as, 1t it not the eminence of an
economist that will help us. He has
to deliver the goods. The question
is, is he able to inspire confidence in
that section of the people in whom
he has reposed complete confidence?
Does he find any initiative in the
industrial circle, in the trade circle,
in the commerce circle? Have they
taken the inspiration? Are they
doing anything either to help in the
restoration of the health of this eco-
nomy or are they doing anything
which would show that they have also
good jntentions and they are prepared
fo co-operate with the Government?
The point ig that you are trying to
fix a square peg in a round hole. The
time has come when we have to
seriously consider these things. I am
not blaming the Finance Minister
himself. He hag his constraints the
constraint of the system, the con-
straint of the economic policies that
we have adopted. I am not blaming
him personally, But the time has
come, ag Dr. Adiseshiah has rightly
pointeq out, when we have to con-
sider all these things. I mean unless
you treat us as children, you would
not pe closing your earg to even
constructive criticism we are only
voting for Rs. 19,000 crores, more
than Rs. 36,000 crores are grom the
Consolidated Fund, that means about
two-thirds of the ‘expenditure we
have mo right to vote, one-third of
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the expenditure we do vote, but as
he rightly said, much of it is guuio-
tined. What is then actually discus-
sed in Parliament? You have an
expenditure of more than Rs. 55,000
crores. In real effectiveness how
much of this amount g, we giscuss
on the floor of the House?

Dr  Adiseshiah has raised the fun-
damental question whether we will
go about this colonial gystem of ac-
counting, setting expenditure against
revenue and then coming with an Ap-
propriation Bill, putting some figur=s
here and there, according to the
needs. Our expenditure requires a
scrutiny by civilian authorities and
that Parliament is not able to do it.
So we must fix some means and some
way out must be found by which this
expenditure can be scrutinised, O~
course, I know, the Finance Minister
will at once say that they have got
the Public Accounts Committee and
the Public Accounts Committee can
go into this question in detail.  But
we know the scope of the activities
of the Public Accounts Committee
constituted by Parliament and the
Public Accounts Committee does not
satisfy all the recuirements which
have been rs.sed by Dr, Adiseshiah
very rightly.

Now, Sir, I was telling you about
the trend of 80s. If you really want—
I mean not as a slogan—to deal with
the problem of poverty, if you really
want to deal with the problem of un-
emplyoment, if you really want to
bring about socio-economic transfor-
mation through the process of a
bloodless revolution, if revolution can
come without blood, then you have
to do some basic thinking about your
entire approaches to the finances of
the country. And, if you do not do
that and if you do not select a
particular direction, if you do not
know your manzil, the ultimate goal,
which you have in view, this kind
of thinking with the problems like
a quack and undertaking symptomatic
treatment will not yield any tangible
results,

Sir, T honestly feel that the capital-

ist system is now collapsing We have
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to build a new system, a scientific
system whereby we can bring real
soclo-economic transformalion. I am
not developing that point for want of
time. I have juit given an indication
that the trend «f 805 is that capital-
ism is going to c«llapse and unless you
take the warning in time and correct
your policies and programmes you
may fall into th. vertex of thig crisis
and it may have very very unpleasant
effect on our siciety, on our polity
and on our ecor omy, Sir,I will take
one more poirt about the foreign
companies opera ing in the country.
Though I have a detailed note with
me on these foreign companies, I do
not want to go iito the details, But
you will be surprised to find, Sir,
that between 19''3-74 and 1978.79, al-
though the num ber of foreign com-
panies and their subsidiaries has de-
creased numericully, their assets have
increased proportionately. Take for
example, Sir, in the year 1973-74, the
total assets of tiese companies were
to the tune of I.s, 1363.7 crores and
in the year 1978 79, the assets have
gone up to Rs. 1706,6 crores, not-
withstanding the MRTP Act, notwith-
standing the Foreign Exchange and
Regulation Act, notwithstanding the
licensing policy of the Government
and other policies to restrict these
foreign companie'i and their subsidiar-
ies in their trad: and commerce in
our counfry., Hus the Finance Minis-
ter suggested an. measures to check
this growth of tie foreign companies
in this country’ I would humbly
submit, Sir, the answer is emphatic
no. You can reilise how seriously—
it is very unfor'unate that I have to
say so—the Gov.rnment is taking the
recommendation: of the Sachar Com-
mittee on Compe ny Law., The Sachar
Committee made its recommendations
for amendment (f the Company Law
and MRTP Act a long time back, It
is pending with t1e Government which
came seven months back and til] now
the Government has not applied its
mind to the rec>mmendations of the
Sachar Committie on the amendment
of the Company Law MRTP Act and
the Finance Minister has suggested
nothing. He hag not done anything
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to show that the Government really
intends to implement the recommen-
dations of the Sachar Committee,

Sir, T hag some more points to sub-
mit but I shall leave some of them to
be developed by my learned friend
Mr, Dhabe. With these words, I
conclude,

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Shri Handique, not here. Shri Roshan
Lal, not here. Shri Krishna Nand
Joshi,

of) FeorTAeR Wit (ITT 9EW) ¢
siwg, # 3w uifwoww fas &
wiid ¥ @3 gAn § AT A FEAT
atgar & fr gwi¥ fad ddr @ A
T g &% UF q99 g5E 9w
frqr & | Sad awe & &l T
¥, = ave & ;ogw gk
g5 a4 § du wfi A =9 g,
IAaT COET FAT AHl qF AT TG
3 wfae swedl 1 5® W AEwE
FUAAE gy 1 gmi fam wd S
§ @@ wdr ¥ *g f& w7 gEW
AT sAFTE (zo AT MEETF FTE-
g FE FTF § AT BN WMAEAR
Fqw oA U | gH SHIE g
far saI T SWET A AT
g€ £aTd &% T ;YT W FWmT
IO ) g 'W # AN w1 A
N & g & 91 wig  faaw
gorrelt W AT FAT ST FAwAF
§ fomd oW ® WA WX A1
fag @x | ag Siw § f5 a&R
F o ¥ g gTA & WA
q51 AT @ g, wfww ag W
Iy w1 S ¥ g fas ar
@/l § faadr asg & FHwE &
@ & A1 &1 wgl aF w9 g,
WEY Sqrzd &7 gwl g 1 Afaw
) WA F AT A, g AN
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e E R T O B O - L
Fogewraar & 1 fwA sEd aE
gh wFAIT g & w fre st

ardl & Scwreq & faw W
fadis esar9 ZAT gnm 1 EAifE 3
Feqt FTFNE AG F oawdAr, AgL
Tt fax @sfy & 1 zafag z@s
fag  Zadiwa FFer AT HFIARAT
¥ oic T4 fog Scarewt #1 faoe
siemigs ax & fag afsdr satar
CC I A

gri ® a4 F TG IF Feaed
g Sad fag o qrard § A1 a1}
¥ qmy § wwrT @qat g1 oWl g
gafrg  arg Efecyw waw d@es,
FIATET  (|FTFATAT) AT AT
mifs &1 @47 F FFrAT AT AfEQ
fray 5 37871 W@ AW fawe
T 1

IqEAETA ST, ST AW F
gifgs froser &y aww & @masr
e feemaT =@ § 1 198081
F ot Gwz H Faw 850 FAT
ToaT  ifAr FWEE A aIw q
¥ w1 frmie gar & ) AfEw =st
VY HETEY F1 IGH, q@g * (I
# 3@FT a9 Tfw IgT ww g
W g QAT TFRAT T FAT
g o m ufr W go FgrEr g
TR gy fogr fee 8 6 #1 @
T 155 FUT WA FT  GgEEl
gk & Wit 1 3gE IAX gR@
F uad o=, fomd a3 o
g g faxr Y 8.25 I A
sfafem wfw & =tr s mfae
g1 1980-81 ¥ FT 35.7 FUT
WA FT IEIE I KTAE I

[ RAJYA SABHA]
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aeey § Srawrems S, § oo
gra 1972 # gu AT A a7w
st f& wedrer § gwroar, fesran
g, fomd fv ggm @@ ot @
ff | 39 ¥ FB USHIfw wwad
 fF IUL AW FT T3 TAIFT WIS
aifas gfee & T\ 91 gor 7
afea wurAEer St ¥ TR fRoag
i TE ], a3 Ag A g § AR
M 9T gAR &w & wifas fawrw
T Fo AT g g 1 gAY A
# o0 § @y gy 39 AfgAe ¥
gEEd foar a1 f5 gR 9@
ECICTED S OGO LD
qwe, fgaras 93w F W F TOIT
ger #fE gt gfw § A% gawd
#t gfec & a1 smay #Y ghe @
FEl qTET & | 9% WEAE A
aw g fr owa 5 fewae wRw #
FIC 85 FUT ¥ F FUF & &
AR 3 sarsl & faq v gwafa
fafema Y 7€ § g =% 7 w3w
faam@e  72~73 Fr F A9
Ty & ) afaT g S o A
TE ¥, MW A JH T 8-10
FUT WA F AfafEm aw @ &
F faf ft 7% § g agd AvAwF
& R A el § e
FHET gH ¢ fAET FWMr

ITATAT ST, WIAFA T§ A
fasfifrr = a6 & 1 AR =®
wafie gt ok Wy wfEfe @
Y BA X AT UM WY § |
arEi S SEY & HR ArEy &%
gmfa @i T g Wt & ok
BT Agd | g9, AE awx w6
gl AR AR Wl #, g@d @F gt

e fragm@r e g = | s & = fad g ww
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W IR AR HE WX U, ACHET
9¢ TEFT qF AT FLAT AT HIT
@y fag ux Afa fraifa s
3\T"ﬁ oy fis A TOFT gFEAT
F a5 AR ufaw § =¥ 7o @3
g% weEu fea @d o oAF
g FgT T TFerr FE g
R wam T F GRS ¥ g
T F AT & WY gu A
feor wmar & i 3w @Y @
¥ fax g@Ewe FHEaE) 1 T
IR § ®wmTomw g

“Congress([) feels deep concern
at the indiscriminate and reckless
feeling of trees and the depletion of
our forests a1d wild life, which up-
sets the ecoligical balance with re-
curring misery to the people and
disastrous ccnsequences for the
country’s fu ure. Projects which
bring econor.iic benefits must be so
planned as t preserve and enhance
our natural wealth, our flora and
fauna.”

IqF  §TF, <TANTEA WRIRT, IT
qigor 9d §F FF W@ & 5 oA
WL T gEa fau srammE srdard
FT It AR g TGAGT FY 09 8
f& 7 s F AN ¥ s
WE & §10 TF Faer F1 famio
g g fawi catfer A &
fet W SuF JaA § R
IqF TH S AT THE § |

“To review the existing laws on
the subject f environmental pro-
tection at tne Central and  State
levels and recommendeg legislative
measures re¢quired for ensuring en-
vironmenta) quality,

To recommend appropriate and
adequate machinery in Government
both at the Central and the State
levels for improving environmental
quality and to maintain ecological
balance...”

[29 JULY 1980]

{
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g A FREY At A T IY
ardt € 31 97E 1980 aw
W g vwd@ A ¥ f5 oz
feqE siter €Y w7FT w1 ¥ A qrod
T SAF AR AEATAT FIFAET gV
Al | om@ § ag FEA wgar g
gt qgrel & o afzdt & am oamn
&, 9t g A9 &1 mpfe & ooy
g% afedi 1 @, T fgmraw 92w
AT gATL IAT 930 F ogrsl &1
qT% A F IAFT {EW FIeor JAAN
F1 F€H 2 | FAM0 77 agg IEd
§ fa SUSl T qAMAT JMT 1 ZEF
iy & g Aifq maard smo faed
fF wMg-wg 93 WO w7 G AT
o% I3 A A1 &4 fyay 5 adA
FT FESA &F TF MT Twfiga9C &1
ST 9T & A AT FW G oEF |
W AT | F AOF AT FD
S ggrEi ¥ oggEA™ gd g osAar
ATH fEAHAT | 14 AN, 1977 &I
T § OF 92A1T g5 ot fwaw
frate @ @97 4@l ¥ U eqWIg
gEwfrs  FEFatl 1 gry @
ggaar St & & A &Y agh &
M IfE faesr s ¥ fau
AAgT § | SR Aedr fore § oo
fomr sa¥ & oF GUare H 93 §
faad fr agi ®V  ofcefenfa g
IGFT WRTAT WG A AFA @

“qamare @7 ¥ gE gHear
F1E  WrEfews  TzAr T@F o,
gfes #§ adf 3 z¥ W F
N ardT gaEAmi F KM OH
gay 9g) gueAr oY | T AR
Y &1 1937 ® & EEAT F
ITEH AT AT | ®A 1955 H
TeAte €AY @m 1 20 A AT
1975 § zaAav gavdAfa gd oo
45 9T gz T faed T a9l
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[ o Fone S |

q, JIq 8§ ;T IW T A
grEfeT FIA AT qETE A
ghear gauEeE ¥ gf, afy a9
TH THTT TV FISAHT F FHIATT
fag W € | €Y A9 39 &4
¥ FagEe MT ATATG qER F
19 F@T F f2dl qegad A
A W AgN § FH ATH W
19 S[ATE, 1977 &1 gL 1 &
qaRFAT 8 5 fwodio o Fam™E
ggF 9T &1 AT AT F 35 AFA
W G (ATAT) FTOFE AR
W & A T AW ) 9rE Ay
gFA # a3 gT 11 eufew S
TAW & AT AH gu ozE @
FI 99 F ¥ F {4 AY |
TRAHAT (W'(ﬂ AT GATLHAT (A1)
i fae a§ ardard ¥ M
T gegad ¥ fase @@ & )
faodr ad Juw A TF g A
T3 TAT | MAET AT 7 A G
F@E ¥ 1 FF qMg T 9F
T oA

I9qqETy AT, Y TIHT LR
zafag o1 fear f& z&@d gmrdr &An
# 33 faurdy 3 FT "X W@ 7,
st AT g & fae agi dara g
I 9-10 TATATT HITHT W AY )
gt 9T wt at® ¥ FfFa wIEw
EGAT AT, AE AT AL |

THT 778 A ;AT 47 A0 (I
FAT) § gazar o1 fasd wfv gs
& fagd 40 =afsa AT w¥ Ak wim
& WT gz ¥ & 1 1 IW oA@ B
FHAT 91 g1 W@ T AR OFA F

[RAJYA SABHA] .
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fag g% Srel A A g @ @
g TUFI WIW FIAT WAT ATIIAF
g | zafrg oY Afs aadr @i
faad f& 9T 9T gwT &7 93 |

JUTATETT wEieT, ¥ UF AN
FN [T AT FAWH eq79 fgerar argan
g S§F ag a3 FT 3 faed
I FaE WA AT FEEET F A A
g FT IATHFT B @@l =y o9
gt F AT T IAFT OF AWREW
fear a1 1 77 AW ¥ qaw A
I T | 9EAT AW HEw 29
TAFIT FNET Iqa AN ¥ famior
FI AT FY wAtfed Fwar s
a3, AntyaT faserdl A # e
A7 9T wnt FifeT T 5T A
g9z & Sa&r faafo T fqsa fwar
T qEar Jraa fqeE q@ e
#1 Foaifas s F fao a3y
o g3t fwar wid

T4 AT ST X mwraras fagr
a1 5 28 a7 fadfes sdeEm
fear s 1 e @ R e g
TR AGAT |

TF AT AT FgHT F a7 a7
ZAT | UANGT T T OHTE-
M FF F fA7 19 wad 1969
F GIAT qAIO KA1 A ¥ gaTw F
AEATHT feat 91 AT Fg1 91 fF
71-72 JAF A wEFfeEnr  Suq
Far fear s@m 1 AfeT srwevw g
fFag oft av A a7 v g
A 1T § fF ag stedy 3 ey aen
1 Frfarmw AT AT ey

_ THE VICE-CHAIRMAN (SHRI
ARVIND GANESH - KULKARNI)
Prof. Parikh,

L.
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PROF, RAMLAL PARIKH (Guja-
rat): Sir, I woul( prefer to speak to-
morrow,

- THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
No, no, you start roday, Then you will
get priority Otherwise you will not
get priority. !

PROF, RAMLAL PARIKH: The
Minister is not thrre; the Deputy Min-
ister is not there, And the House is
very thin.. 1 wo'ld prefer...

[ 26 JULY 1980 ]

————
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THE  VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
That is your choice, The House
stands adjourned till 11 a.M. to-
MOTrTow.

The House then adjourned
at fifty-three minutes past
five of the clock till eleven of
the clock on Wednesday, the
30th July, 1980,



